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INTRODUCTION

I, the Chairman, Committee on Public Accounts, having been
authbrised by the Committee to present this Report, on their behalf preseﬁt
the 34" Report on paragraphs relating to _‘Social Justice Department
contained in the R'epbrt of the Comptroller and Auditor General of India for -
the year ended 31% March 2017 (General and Social Sector).

The Report of the Comptroller and Auditor General of India for the
year ended 31* March 2017 (General & Social sector) was laid on the Table
of the House on 18™ June 2018.

The Committee considered and finalised this Report at the meeting
held on 12% July, 2023. |

The Committee place on records their appre-ciation of the assistance
rendered to them by the Accountant General in the examination of the Audit

Report.

SUNNY JOSEPH
‘Thiruvananthapuram, - CHAIRMAN,
10% All’gllst, 2023. COMMITTEE ON PUBLIC ACCOUNTS,






REPORT

SOCIAL JUSTICE DEPARTMENT

fAudit paraglaphs 4.1 to 4.17 contained in the Report of the
Comptroller and Auditor General of India for the year ended

- March 2017 (General and Social Sector)]
. Functioning of Kerala Social Security Mission
| EXecﬁtiv& Summary
| Thé Kerala Sociali_Security Mission (KSSM), a registered society
- under the Travancore-Cochin Literarir, Scientific and Charitable

Societies Registration Act, 1955, was set up to formulate and

implement SOCIaI security schemes in the State. A Performance

Audit was conducted on the functlomng of KSSM covering the
‘period 2012-17. The Performance Audit focused on assessmg the

effectiveness of various programmes/schemes implemented by

KSSM, the efficiency of financial management and the status of
internal control mechanism, and brought out the following audit

findings.

- The accounts of KSSM were audited only upto the financial year

2014-15.  Accounts for the years 2015-17 were yet to be

~ finalised. The systemic deficiencies pointed out by the auditors
- during the years 2012-13 to 2014-15 were persisting.

(Paragraph 4.8)

Order of Govemment of Kerala to transfer. 20 crore from the
Corpus fund of KSSM to Kudumbashree Mission led to
premature closure of a Fixed Deposit and resultant loss of

interest income of 30.52 crore to KSSM.
(Paragraph 4.8.3.1)

FehABAIM 23 PAC/ Draft Repurt/Sucial Justice Departmant/F7.02.2023. 23.02.20123, 25022077, AZAR.23. 22.07 73



Under the scheme 'Sruthitharangam', 134 children in the Governrrent
Medical ‘College; Kozhikede were awarrmg (August 2017) mandatory
~ testing and evaluatmn of hearing. threshold for dssessrng surtabﬂrty for

cochlear 1mplantatron
‘ : ' (P‘aragraph 4.9) |

e Ar@urrd 10, 0@0 apphcatrons recerved by KSSM for obtaining abSLSTaRCE

under Aswasakiranam, a scheme for reﬂdermg financial assistance to
Caregivers of bed- ridd_eﬂ patrems were found bundled and stacked at

the office of the Mission, without regrstra‘uon and precesgmg
(ParagJ ale 4. 10 2) .

- Failure of KSSM fo folfiow-up and énsure reee]pt of duly signed and
stamped computer generated lists of online applications from the Heads
of Institutions resulted in denial of assistance to 57,831 beneficiaries
under Snchapoorvam, a-scheme for providing. financial assistance to,
chﬂdren who lost erther or both of thezr parents

ey : ‘ o (Paragraph 4.11)

"Farlure of Vayomlthram Coordmators/Chrld Development Proyect
- Officers {CDPOs) to identify tribal unwed mothers resulted in inability -
to-render financial assistance to all potential beneficiaries, as emnsaged |
'under Snehasparsl1am scherne

‘  (Paragraph 4.12.1)
:4‘,1 _. Irrtroducriorr | o ‘
Kerala;:sgocial Security Mission :(K’SSM) was. registered. in 2008, under
the Travarlcore-Co-ehin' Literary, Slciel_rtifie and .'Charit.able' Societies
'Regis.tratien VAct 1955" to formulate and implement social securir)r
| programmes/schemes in the State. KSSI\/I was responsrble for extendrrw
B servrces and support to the destrtute peor aged children, women, the
chronically ill cancer patlems d.‘ﬂd other sections of the society who .
‘were 'in need of care and pr-otection The objectives- of the KSSM |
; mcluded conduct of research on varlous social issues, be51des acting as

an mfermatmn hub for the social welfare progremmes in the State

A . . f

FchAD/M23/PAC! Dra& Report/Social Justice Depariment/17,02.2023, 23.02.2003, 35.62.2023, 02.06.23, 220723



4.2 Crganisational set up

A Governing Body consisting of 15 members including the Minister for
Health and Social Justice as Chairman, -Sec':ref:ary, 'S’O(E:ia_ll Justice
Department as Vice- Chairman and Executive.Difector (ED), KSSM as
Member Secretary was Cohstitu*“ed to oversee the control,
administration and management of the MFS]OH whﬂe an Exectrtive
‘Committee headed by the Secretary to Government consisting of five
members was responsible - for the day-to-day administration and
| implementatioﬁ of .the programmes/schemesﬁ There were three
| _ Regional Directors, two at Thiruvananthapuram and one at Kozhikode.
Only 12 District Co-ordinators were in place against the sanctioned 14,
for the implementation of State Initiative on Disabilities (SID) schemes.
. While Care Providers were posted in iﬁstitu_tions like Old age homes,
Ch_ﬂdrén‘s Homes etc., 40 Junior Public Health Nurses (JPHN) were
posted ar 38 hospitals across the State. The organisational setup is
shoﬁrn in the organogram given in Appendix III. | h
4.3 Audit Objectives
The Performance Audit was conducted to assess whether:
* - the objectives behind setting up the Mission of extending services
and support to the destitute, poor, aged, children, women and

others were met and programmes/schemes were implemented
efficiently and effectively;

= the system of financial management was efficient and effective;
* an internal control mechanism was in place and effective; and

» the programmes/schemes implemented by the Mission could
achieve the Sustainable Development Goals of ensuring healthy
lives and promoting well-being for all at all ages and achieving:
gender equality by empowering all women and girls.

FcbaD/IVI23/PACY Draft ReporySodal Justice Department/17.02.2023, 23.02.2023, 25.02.2023, 12.06.23, 2.07.23



4.4 Audit Criteria
" The Audit criteria for evdluatmn of peiformance of RSSE/’ T-were derived

fmm the foﬂowmg

@ ‘.Memomndum of ASQOCI&UOD :
. Decisions of the Govermng Body and Executive C@m‘mttee
¢ Policy documents of GOI and State including National Policy on
-Senjor Citizens, 2011. a-nd ‘National "Policy for Persons with
Disabilities, 2006; :
= . Operaticnal Guidelines of related social. security schemes issued

. by the Central/State Governments and concerned Directorates:
"= Rights of persons with Disabilities Act, 2016:
» Persons with  Disabilities (Equal Opportunities, Protection of
Rights and Full participation) Rules, 1996 and amended Rules for

~ Persons with Disabilities; and
s Kerala Semce Rules (KSR) Kerala Fmancml Code (KFC) Kerala

- Treasury Code (KTC), Kerala Budget Manual etc.

4.5 S?Jcopel of Audit | |

The Performance AUdit was conducted between l\fay'and August 2017
covering the perlod 2012-17. For test- checl«; out of the 14 dlsmu:s in
the State, Audit selected five districts viz., Th.lruvananthapuramj
Palakkad, Malappuram, ‘Kozhikode and Kas‘ara‘god by - two-tier
stratification sampling method using Probability Proportional ‘to Size
withoutRép'lacement (PPSWOR). The Performance Audit examined the
implementatlon of all the 14 schemes by KSSM.. Slgmﬂcant audit

 findings on nine schemes are 1ncludec1 in th1s Report

4.6 Audit Methodology
An Entry Conference was held with the Special Secretary, Social Justice
Department on 17 May 2017 wherein the scope, objectives and

methodology were discussed. Relevart recoif-ds. of Social Justice

1 Aswasakiranam, Cancer Suraksha, Caregivers, Hunger Free City, Karunya Deposit Schemie, Samaswasan,
Snehapoorvam, Snehasparstiam, - Snchasanthwanam, Srurhitharangam, State Initiative on Disabilities, Thalolam,
Vayomithram and We Care, :

Feb4l/IM23/PAC Dxalt Report/Sotial Justice Depariments17.02.2023, 23.02.2023, 25.02,2023, 02.06.23, 22.07.23
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Department, KSSM office at Thiruvananthapuram and Regional Office
at Kozhikode were scrutinised during the course of audit. The
- programmie implemehtati-o-n offices in the Corporation/Municipal areas
“including block level Integrated Child Development Servite offices of
the Social Justice Department and emﬁpaneﬂed'hospitals- that run the
KSSM schemes in the selected districts were also covered during the

course of audit. Audit methodolo-gy iﬂ_clﬁded joint inspection to assess
whether the beneficiaries of various | schemes - for development of
~ education and skill development actually derived the intended benefits.
An Exit Conference was conducted on 08 December 2017 with the
Special Secretary to Government, Social Justice Department wherein
the fin_diﬁgs’ of the Performance Audit were discussed and response of
Government obtained. - Government replies were obtained and

incorporated while finalising the report.

Audit Findings
4.7 Financial Management

quemment of Kerala (GOK) rel_eas‘ed X65 CI‘GIéZ to the Director, Social
Welfare for S_etting up a Social Security Fund as a mechanism to help
.the. poor in tinies of hardship. As the amount could not be utilised in
the absence of specific propb.sals GOK proposed (Qctober 2008) setting
up of KSSM and transferring the amount of %65 crore to KSSM as its
- Corpus Fund. KSSM deposited (Malch 2009) the corpus fund of X65
crore granted by the GOK in three separate Fixed Depomt (FD)
accounts viz. 25 crore, X25 crore and % eight'croré and the balance
amount of X seven crore was credited iﬁto the Treasury Savings Bank

(TSB) account. Besides Golvemment grants, KSSM‘cou_id‘faise funds

2. €25 crare in March 2003 and 740 crore in ME_uﬁh 2003.

Fcb4D/IM23/PACY Draft Heport/Speial-Justice Departoient/17,02.2023, 23.62.2023, 25.02.2023, 02.06.23, 22.07.23



- through grants/ contribﬁtions froni national and international agencies,
- corporate bodies, iﬁStimﬁdn—é and individuals in India and abroad.

Dé‘%faﬂs of funds provided in the bﬁdgef édntributioﬁé réceiif'e'd from the

' Local Self Govemment Instimf"lons (LSGI} other- TE‘CFlptS mcludmg

donaﬂons bank Lntc:];est etc and expendlture on the SOCE,&I Sect mty

‘Schemes including admlmstraﬁve charges, duzmg the penod from

©.2012-13 LO 2016-17, ale given inl Table

. Table 4.1: Details of recelpts and e;xpendnme for perlod 2012-13 to 2016-17

. - ‘ (X in crore)

‘fi’;u—:r OB 'ﬁ Buélé(;t B _—E}OK FCo-ntrlgﬁjcién L Other Total Fund Expendlture CB
Lo _ Allocation | release . from LSGIs cipts | available

O O B o ST T
2012-13 1 39.74 |+ 95.25 66.28 13.74 | ‘2._{?-__”4{”_121.957‘ ‘7’7.16 o AaT9
12013-14 | 44.79 | 110.65 .| 141.06 22.76 ' 035 }' 20896 '_120 10 88.86
2014158886 11645 | 120.90 - 1493 | 055 . 22524 11706 10818
201516 |108.18| 13935 ' 13073 | 1624 | 704’ I 26219 | 13778 12441
201617 12441] 13607 13266 | 1400 | 1652 | 28750 | 18113 ‘10646
TOTAL | 59777 | 59163 | 8Le7 | 2665 | 63323

(Source: Data collected from KSSM)

Audit examined the scheme wise re-ceipts and expenditure of GOK
funds for the yeai:‘s 2012-17 (Appendix IH) and observed that whﬂé
?107 37 crore  was expended in excess under eight ochemes
.expendlture fell short of recezpts by % 82.53 crore in five schemes
| KS SM stated (December 2017) that the excess expendnure over budger
release was met from the Corpus Fund receipts from LSGI
g comrlbutlons mterest ﬁmd razsed from sale of stamps ete. |
.A&Glt also analysed the iarge quanmm of cash balance neld by KSSM. It
was seer that the unutﬂlbed balance of X106.46 crore as at the end of
March 2017 included ?45 crare of corpus funds kept as FDs". Besmies
336. 20 crore recewed from GOK durmg 2012- 17 for SID out of total.

rece1pt of X 96 21 crore, remained unspent. The unspent amount

3. ¥25 crore from the original corpus of T65 crore and a further T20 crore of funds set aside for the Statc Lmhdtwc
on Disabilities to provide Special Initiative to Persons with Disabilities,

Feb4D/IV23/PAC/ Draft Report/Sorial Justice Deparunent/17.02,2023, 23.02.2023, 25.02,2023, (2.06.23, 22.07.23
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inciuded X11.61 crore received during 2013-16 and 24.59 crore
received in 2016-17. Having accounted for X 81.20 crore of unutilised
balance, the remaining 325.26 crore could be accounted by unspent

L5GI contribution and other income by way of Interest, etc. Audit

. observed that the.retentiop in Fixed Deposits (FD) of funds meant for

impleméntation of schemes, was irregular.

The audit findings are given below.

- 4.8 Non-adherence to financial standards/persistent irregularities

The Memorandum of Association of KSSM stipulated that the Chartered
Accountants, appointed for the purpose by the Governing Body, audit
the accounts of the Mission every year. Audit noticed that the accounts

of the Mission were audited onfy upto the financial year 2014-15. Thus,

- audit-from the year. 2015:16 onwards was due (status as on October

2017). Scrutiny of the accounts for the years 2012-13 to 2014-15
revealed that the .Ch_-artered Accountants had qualified their opinion on
the financial statements by pointing out significant deficiencies viz.,
bocking of_expenditure onn the basis of self-certified and unaudited
| statements given by hospitals, agencies, etc., non-confirmation of
closing balances, inabili_ty to correctly account the sale of stamps by the
KSSM, etc. It was seen that the chéerns expreséed by the Chartered
Accountants as early as in 2012-13, were persisting (October .2017).
Guidelines for implementation of .'Thalolam"f and 'Cancer Suraksha’
schernes required empanelled hospitals to furnish‘to KSSM, monthly
stétemenfs. on utilisatioﬁ of funds signed by Nodal Officer and yearly
| Receip.ts and Paymehts statements certified by a Chartered Accountant,
Of the two Government Medical Colleges* test-checked, records at the

Government Medical College Hospital, Thiruvananthapufam revealed

4. Government Medical Colleges Thiruvananthapuram and Kozhikode

Fehad/JIM23/PA Cf Tiraft Reporv/Secial Justice Department/17,02.2023, 23.02.2023, 25.02.2023, 02.06.23, 22.07.23



that during 2015-16, there was a difference of X0. 83 lakh between the
month]y and yearly statements of e*cpendlture o1l ‘lhalolam scheme.

The Hospital admltted that it faﬂed to appom*“ Lhartefed Accountants

- for the Scheme and therefore did net furnish certified RECleT and

Payment Statements to KSSM. The Hospital also admltted (June 2017}y
that _the mortithly stafnements of expenditure furnished to KSSM on
atilisation of funds were not correct and that the mistakes occurred due
0 eversight; In the Regional Cancer Centre, Thimvananthapuram, an
erﬁpanelie‘d ‘hospital undér the Cancer Suraksha.Scheme, it was seen
that no separate accounts were maintained for the funds released under
- the'scheme. . *

B During the Exit Conference (December 2017), GOK admitted the audit
| observations and re'plied that measureé were being-takenr to rectify the
- f"systemlc def1c1enc1 es in the accounts for the years 2012-15.

.'[Note recelved from the Gevemmem based on the above audit
paragraphs is included as Appendix 11} :

- Exeefpts from Commiﬁee*s discussien with departmental officials

1 Regardmg the audit paraglaph the Commntee enqutred about
the present status of the audit of accounts of Kerala Social Security
Mission (KSSM) The Director, Soc1al Justwe Department mformed the
Commlttee that the accounts of KSSM were audited by AG upto the
fmanelal year 2020-21 but internal audlt was only done up to the
ﬁnanual year 2017 18 She further subm1tted that the mtemal audit
for the Fmanelal year 2018- 19 would be completed vv1thm 10 days and
also prmmsed to complete the audlt for the fmanaal year 2020 21 in
six months. | '

- 2. To a query of the Committece whe‘ther emp_anelled‘ hospitals
were furnishing the audited statements to KSSM oﬁ titme, the Director,

FebA/FM23/PAGY Draft Repart/Sncial Fustie Department/17.02.2022, 23.02.2023, 25.02.2023, 02.06.23, 2241773



SJD replied that only RCC was showing reluctance in submitting
audited statements and expenditure statements. Although, this issue
had been raised several times during meetings and many reminders
. were forwarded, the delay en the part of RCC still persisted. She
- further added that earlier there was a delay from Malabar Cancer
Centre in the submission of audited sratements, but now they are
submitting them on time. | |

3. The Committee expressed its strdng displeasure over the
inaction of an empanelled hospital like Regional Cancer Centre,
Thiruvananthapuram  in furnishing the audited statemients and
| expenditure statements pertaining to the 'Cancer Suraksha' Scheme to
the Kerala Social Security Mission (KSSM) on time. The Committee
noticed that the Regiohai Cancer Centre, which comes under the
‘Cancer Suraksha Scheme', was not maintained separate accounts for
the funds released under the scheme.

4. The Committee noted with great concern that the empanelled
hospitals had failed to submit the audited statements of accounts
- promptly. - The Committee directed the department to give strict

_.instrﬁétions to RCC for the cOmplétion-of auditing on time and the duly
, fumizshing of statements to the KSSM. Thé director, Social Justice

Departmeni (executive director to KSSM) agreed to do so.

Conclusion/ Recommémdation

5. The Committee 'observés that "certain empanelled
h()spitals mainly Regional Cancer Centre, Thimv&namhapui‘am are
ShOWng reluctance in subxmttmg audited / expenditure statements
to KSSM on tlme and expresses its strong djspleasure at the
inaction on the part of Regional Cancer Centre. The Committee

directs the department to give strict instructions to RCC for the time-

FebdD/IMIPAC/ Draft Report/Social Justice Departm ent/17.02.2023, 23.02.2023, 25.02,2023, 02.06.25, 20.07.23
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- ?bmmd completion of audztmg a_nd the duly furmehmg of expendﬁure
- statements and aud:ated staterents to KSSML -

4.8. 1 N@n mamtename of cash %b@@k ,
| Rule 92 (a) of Kerala. Treasury Goede (KTC) Icud down the PrOf*edure fm

-the mamtenance Gf cash book and the duties of the Head of Ofﬁce in

| that regard It 1equ1red all Govemme"lt ofu icers recemng and handlng

_-should be entered m the- cash book as soomn as, they ocCur and attested
.. by thé Head of Qfﬂce-, m-tQk'en of check. The Head of Office was also
re'quired to “\'}.erify the cash book at the end of each month and recerd a
signed and dated . certificate to that effect. Arricle 102 of the Kerala
- Financial Code (KFC) also refeﬁ‘ed-,ta the provisions. of the KTC. :

It was observed that though KSSM mainta-i-ned two TSB a_céo;uﬂts? and
- nin'e Savihgs Bank tSB)- acc;jums with nationalised banks -(stat‘&s as of

March 201, ) cash book was mamtamed only i in I“EEb]JECt of transactions

_pertaining . to TSB J,Acco.un‘t No. 134. All transactions- relating to

,budgétary receipts, LSGI - contributions, scheme and administrative
expenditures were entered in TSB Account No. 134 maintained by

.KSSM. in the Distritt Treasury, | Thiruvananthapuram Amounts for

expendlture were transfe1red in lumpsum by issuing cheqaes from this

. TSB Accoum: mto the SB Accounts of nationalised banks for booking of
final expendlture N one of the other transactions dealt Wlﬂ‘l through the
other TSB and bank accounts Were recorded in the cash book. 111 the
absence of cash book KSSM was not aware of the funds avaﬂable on
| any partmular day and instead had to depeﬂa on bank statements to
reckon: the status. of balance avaﬂable with thﬂ banks KSSM (:ould 1ot

also follow “up on remmances due from LSGis smLe ‘i:he bank

h. TSE Account No.103 for operating the accounts of SID office and TSE Account No.134. ‘
6. Conttibutions of 710 lakh by Corporations and District Panchayats, ¥5 lakh by Municipalides and

FchaD/IM23PACH Diraft Report/Social Jastice Departnent/17.02,2023, 23.02.2023, 25,02.2023, 02.06.23, 22.47.23
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statements did not contain the names of 1.8GIs that remi-tted money
into its TSB account. The failure to maintain cash book led to failure to
lecord transactions as and when they occurred and their resultant
mabﬂlty to verify the correctness of transactlons and accuracy of
accounts, |

- The records maintained in KSSM revealed that the closing balance as
on 31 March 2017 was X106.46 Crore whereas the actual cash balance
lying in nine bank accounts, two TSB Accounts and two FDS was
'X205.96 crore. The difference in amount of 199.50 crore was yet to be
reconciled (December 2017) by KSSM. In the absence of cash book,
Audit examined Cheque Issue Register, Bank statements and statements
generated from SULEKHA software maintained by LSGIs. It was
- observed from .the year-wise statement of expenditure on
' "A's_wéls_akir_anam’ scheme furnished by KSSM that against the financial
assistance of ¥196.02 Crore provided under ‘Aswasakiranam’ to the
beneficiaries during 2012-17, the expenditure bocked by KSSM was
inflated by 10.69 Crore. Similarly, against receipts of ¥232.95 Crore
from LSGIs into bani during 2016-17, KSSM accounted for only X 14
C_rore._\ It was also observed that 125 cheques, valued at X57.74 Crore,
'e'lrawn during 29 March 2017 to 31 March 2017 were encashed only in
2017-18. These three items together accounted for $78.38 Crore of the
- unreconciled balance of %99.50 Crore. Violation of provisions
contained in KTC/KFC on maintenance of cash book and resultant
inability to verify the correctness of transactions was indicative of poor
financial management. The inflating of scheme expenditure on
Aswasakiranam scheme by %10.69 Crore was not justifiable and

required investigation.

Block Panehayats and 1 lakh by Grama Panchayats,

Belr4D/IMI23/PAC/ Draft Repart/Social Justice Depurtment/17,02, 2023, 23.412.2923, 25.02.2023, 02.06.23, 22.07.23
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KSSM_-' admittéci (October 2017) that theré was practical difficulty in

: main-t'aiﬁiﬁg cash book and subsidiary cash books incorporating all
. tram'sact'ions_ of nine SB accounts and two TSB ‘accounts maintained by

(it. KSSM further stated that I-it did not have sufficient staff to monitor
. thé bazﬂé statements on. a daily basis. The reply of KSSM was not
acceptable as large VOlume of -transactions should not'be a bar for
" making entries in the cash book, either in \phy‘sicai or in;-'eléctronic form
and there was laxity on the part of KSSM in not complying with the
norms’ prescribed in the KTC. During the Exit Conference (Deéember
2017), GOK assured that measures would be taken tc reconcile -the
 difference while finalising the accounts.

 [Notes received from the Government based on the above audit
paragraph are included as Appendlx ]

' Excerpts fmm (.ommmee s dlsc,ussmn with departmemal @ifl&:;als

6 To ‘the query in the audit para on non-mainténance of Cash -
book, the Director, Social Justice Department infdrmed the Committee
that ar present, Cash book and Tally Accounts are being maintained
accurately. There are three accounts for KSSM maintéined,_, ome each in
SBL'Federal Bank and T i‘ea'sury. Earlier, only the main account was
maintained properly, but now both the main and sub accounts are
accurately maintained and updated.

7. When asked about the possibility of malprééticej the Senior
Audit Officer poilnt-ed out that cash transactions were carried out
without maintaining a cash book against KFC rules, providing scope for
malpractice. |

8. The Committee enquired whether any investigation was
carried out regarding the inflation of expenditure by £10.69 Crore on

“Aswasakiranam Scheme” and short accounting of receipts from LSGIs.

Fch4D/JM2_3!PACI Drafi Repuru‘Sum’_aI Justite Dejartment/17.02.2023, 23.02.2423, 25.02.’2023,. 02.06.23, 220723
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9. Committee observed that a cash book should be m-a_iﬁtained in
all Government offices for receiving and hand]ing' éash, as stipulated in
Rule 92 (a) of KTC. The failure to maintain a cash book led to failure

‘to record transactions. Transactions solely based pn‘Bank — Statements L
would result in malpractice. - |

10. - The Director, SJD enlightened the Committee that the

“inflated amount was in addition to the budget allocation and that every
year, it was going beyond expectations. |

-11. The Committee recommended that efforts should be made to
maintain the cash book and tally accounts properly and take step to
maintﬂéin the KSSM account statements effectively by using latest

technology and software system.

Conclusions/Recommendations

12. T-héICommittee“ uﬁderstands- that all Gﬁverhmentoffgicers
who receive and handle monéy are 're‘quifed to keep a cash book in
Form TR 7A as stipulated in K.T.C. and should enter all monetary
transactions in cash book as soon as they occur and should be
- attested by the Head of Office. The Committee opines that non-

‘maintenance of cash book is a clear violation of Rule 92(a) of the

" Kerala Treasury Code and it also resulted in an unreco_nciled
balance of ¥ 99,50 Crore. -

-13. The Committee directs the department to issue strict

instructions for the proper maintenance of the cash book and

accounts. The Committee also urges the department to make use

of information technology— enabled services. for the proper

maintenance of cash bock to avoid future failures.

FesaDiSM23PACE Draft leportiSorial Tustice Depaconent/17.02,2023, 13.02.2023, 25.02.2023, 12.06.23, 22.07.23



4.8.2. Aveidable tax deduction of £40.27 lakh

BT -_Kerala Social Securzty MISSIOH is a trust reg1stered under Trawneoreh

. -Cochin therary, SCLEIltlfl"‘ and Charitable Societies Recrlstratmn Agct,

o 1955 and f11ed (December 2009) an - appheatlon as. a charitable

: ‘--'mstltutmn -under the Income ia:x Ac'f' 1961 for reffistratwn under

Seetlon 12 A ef the. Ineome Tax Aef: SO -as to obtam exemption fro*n

payment of meome fax. ‘Under Section 139 (4A). of Inmme Tax (IT)

- Act, KSSM being a charltable trust, was mandatorily required to file a |

_retum of meome 1f its income ezxeeeded the maximum amount not

_chargeable to income tax. As per Section 2.3-7 of IT Act, if any person
“satisfies the Assessing Officer that the amount of teﬁ{ paid by him or on
.his behalf or treated as ‘paid 'by him or on his behalf for -any year
exceeds the amount of tax payable by hlm he shall be entitled tc a
refund of the excess tax pald by hlm Further as per Section 239 of IT
"-.fAct o such clalm shall be allowed unless it is made within one year

'from the last dqy of the assessment year It was seen that an amount of

- z40. 27 1a1<h7 was deducted by the District Tleasury as Tax Deciucted at

| Souree (TDS) on mterest accrued on FD dunng the penod 2009- 10 to
2011- 12 AUdlt observed that K5sM did not clalm refund of the JD:} by

fﬂmg income tax retums for the relevant years resultmg in loss of

%40. 27 lakh to KSSM.

- -‘KSSM while admlttmg (October 2017) that it did not file returns for the
period from 2008-09 to. 2016-17, stated that it would file inceme tax
returns for thos_e years to get refund of the same. The reply of KSSM
. was not correct since any claim for refund of TDS made during 2009-10
to 201 1-12 Would be reje-eted by the _Ineome Tax Department: as KSSM

failed to submit income tax returns within one year from the last day of

7. 2009-10: T13.41 lakh, 2020-71: T13.43 Takh, 2013-12: ¥13.43 lakh

FebaD M 23/PAEY Draft Report/Social Justice Departmenty17.02,20723, 23.02,2023, 25.02.2023, 07,06,23, 22.07.23
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the assessment year. During the Exit Conference (December 2017),
* Special Secretary to Government admitted that failure of KSSM to
submit refund claim within the time limit could lead to rejection of
such claim by the IT De_partm'ent; | |

[Note received from the Government based on the above audit
paragraph is included as Appendix IT]

Excerpts from Committee's discussion with departmental officials

14, Regarding the audit query on avoidable. tax deduction of
X 40.27 lakh, the Director, Social Justice Department informed that the
District Treasury had deducted the Fixed Deposit interest of ¥ 40.27
lakh as TDS. Director, Social Justice Department further added that
though KSSM had requested the District Treasury Officer to report
whether X 40.27 lakh deducted as TDS from the deposit of Kerala Social
Security Mission during the Financial years 2009-2010 to 2011-2012 had
been remitted to Income Tax Department, there was no response.

15. In continuation, the Committee enquired whether tax return
was submitted properly, the Director in_forméd that since KSSM has
re__gis_tered as per Travancore - Cochin Literary, Scientific and
Charitable Societies Act there is no need for TDS payment. She further
added that it is also understood unofficially that this amount has not
been received at Income Tax Department. |

16. The Principal Secretary clarified that being a ten year old
case, it should be examined why TDS was done at that time. The
Senior Deputy Accountant General pointed out that to avoid such
mistakes in future primary traiﬁing regarding Income Tax return filing
should be conducted for newly appointed employees. The Committee
accepted the Accountant General's remarks and recommended the

department to do so.

FolbdD/IM23/PAC! Draft Report/Social Justice Department/17.02.2023, 23.02.2023, 25.02.2023, 02.06.23, 22 07.23
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: 17. The Committee pointed out that if return was filed correctly,
- ambunt‘could' be refunded. The Committee directed the department to
identify the person who has failed to file an IT return on time and
should take stringem: ‘action against ”that person and also ,inform
whether the TDS am‘ount was remitted to the Income Tax Department.
The Director agreed to inform - the details after consultation with
Tfeasury‘Diféctor. The Commfttee directed the departi_nent to furnish
‘the detailed’ 're'p_orfs at the earliest and observing that procedural
igﬁorénte might be the reason for such lapses, the Committee
rec_dmmeﬁdéd that proper preliminary and refresher training should be
imparted to the staff members who are dealing with returns, e-filing
and related matters. r

Conclusions/Recommendations

~18. The Committee observes that an amount of ¥40.27 lakh
deducted as TDS on interest accrued on FD during the period 2009-
10 to 2011-12 of Kerala Social Security Mission could have been
* refunded if the income tax return had been filed properly on time,
19, The Committee directs the deparfment to identify the
‘officers who failed to file the income tax returns on time and also
directs to take stringent'aiction against the officers resbonsible for
the lapses. The Committee directs the depaftment to inform
“whether the TDS amount had been rerhitte;d to the income tax
department. = |

20. The Committee also recommends that appropriate

traini_ng and awareness should be provided to the officers who are

déa'ling‘ with IT returns, e-filing related matters in order to avoid

such lapses in future,

FebdD/IM23/PALY Draft Reéport/Sociak Justice Depactment/ 17.02.2023, 23,02,2023, 25.02.2023, 02.06.23, 22.07.23
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4.8.3 Diversion of funds
As mem:loned ln parag1aph 4.7 of this Report KSSM dep051ted the

-Corpus fund of 65 Crore granted by i:he GOK in three sepdarate FD

i

accounts viz. 325 Crore 325 Crore and ? elght Crore and the balance

amount of T seven crore was credlied ‘into the TSB account. Audit

__IIOU.CCC]. mstances wherem ﬁmds were t‘fansferred to other institutions

from the CoTpus and even when the cash balance of KSSI\/T was very

low as dzsr‘ussed below

o 4._8,3,-1 Loss due to premature closure of Fixed Deposit
- GOK ordered KS5M (OZ November 2010) to transfer 320 crore from its

corpus to Kudumbashree Mission for the implementation of ‘Asraya®

scheme, which was ‘announced in the Budget Speech 2008-09. The

" Government Order (GO) also required the Kudumbashree Mission to

produce Utilisation Certificate as on 31 March 2011, Consequent to the

GQ,.YED, KS5M informed GOK (November 2010) that T58 crore of its
Corpus Fund was kept..in-thre.e separate FDs of 325 -Cro-ré, T25 Crore
and. ?‘ eight crore with dates of ma_turity- of 23 April 2011, 23 April
201_1 and 18 March 2011 respe-cti%rely. The ED, KSSM further informed

- that immediate withdrawal of 25 crore would cause a loss of interest
- to the extent of I1.07 crore and suggested that it would be judicious to

- wait for withdrawal of FD at ma_turity; However, GOK turned down the

re(iﬁe'st of the ED, KSSM and ordered (.queniber 2010) closure of the
FD and transfer of the amount to Kudumbashree Mission. Audit

observed that in 6rder to comply with the order KSSM fnade a

8. A community based initative by Kudumbashree to 1dent1fy rehabﬂltate and accerd social security to
the poorest of the poor.

TebARAIVI23PACY Draft RepuetfSoeial Justice Departinent/17.02.2623, 23-[12-2023,_ 25.02.2023, 42.056.23, 22.07:23
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- premature closure of one of its FDs of 325 crore on 16 March 2011
- (maturity ,@ate- 23 Apnl 2011). It wansferred 20 crore fto
Kudumbas’hree: Mission {31 March 2011) and credited the balance
amount of 3 five crore into its TSB account.
Audit observ‘ad that the dlreciion of GOK to use the Corpus fund of
KSSM for- the ‘Asraya scheme lmplemented by Ku&umbashmﬂ Mission
was against its own direction 1ssued in October 2008, which required
utilisation of Corpus fund for implementation of schemes only with the
approval of Govéming Body/Executive Committee of KSSM. Audit
further noticed that the insistence of GOK to release the amount
~ immediately (22 November 2010) to Kudumbashree forced KSSM to
prematurely close its FI3 account by 39 days, resulting in avoidable loss
“of int‘érest 0?2‘0.5‘9 Crore to,KSSM. It Was f;urther observed that the
orders of GOK to-transfer 20 Crare-immediately to Kudumbashree was
injudicious since Kudumbashree had a balance of ¥130 Crore in its
accounts on the day of transfer and as stch was not in any urgent need
“of money. A scrutiny of the records of the Kudumbashree Mission alsc
revealed that expenditure on ‘Asraya’ scheme during the years 2011-15
was only ?‘7.79 Crore, T1.41 Crore, T6.40 Crore and $1.12 Crore
respectively. Thus, the injudicious decision of GOK to transfer 20
Crore toKudumbashree led to premature closing of the FD account by
39 days and consequent avoidable loss of interest of ¥0.59 crore to the

KSSM. KSSM confirmed (October 2017) the loss of interest due to

premature closure of FD.,

FehdD/YM2YPAC Drafe Report/Sacial Justice Department/17.02.2023, 23.02.2023, 25.02.2023, 02.06.23, 22.07.23
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'-Ku-durnbashree stated (September 2017) that smce KSSM

| released 320 Crore only on the last day of Mareh 2011 the expendrture '

- of ?19 77 Crore on ‘Asraya seheme for the year 2009-10 was met from

its plan funds Kudumbashree also stated thar the amount recerved

’fv O KSSI\J’ was aemaﬂy the commrtted expendlture and that the

. r‘balanee of plan ﬁmd of Kudumbashree on the day of receipt of

¥ 20 crore was only T 13 Crore and no.t % 130 Grore as, stated by Audit.

. The rep.cly of Kudurnbashree was 1ot correct in view of the fact that the .

balance of 130 Crore crted by Audrt as available. w1th Kudumbashree

was as pcr the audited st’rtement of accounts of Kudumbashree for the
year 20 10 11 and its expendrrure on ‘Asraya scheme durmg these years

was meagre

[Notes reeewed fmm rhe Govemment based on the abave audrtA
paragraphs are included as Appendix II] .

" Exeerprs from Commlttees dlseussion -With dep-artmerrral officials

,w21. The Committee Wan‘red to know why ¥ 20 Crore Fived

.Dcp031t account of KSSM had to be closed prematurely and in which

bark the TD Was ‘deposited. The Director, SJD apprised that FD was

‘kept in Treasury and was closed prematurely as per the direction of the

Governm ent in 2010

22." The Semor DAG pormed out that although premature elesure :

* was done as per orders of Government, Kudumbasree had a balance of

X130 Crore in its accounts on the day of transfer of X 20 Crore to its

account. |

23. Therefore the Cbmnﬁtree srron;glir criticiz‘e_d the ..in;iu_dieious
decision of Go‘vernmeﬁr of Kerala to transfer X 20 'Crore to
Kudumbasree leading to premature closing of its treasury FD by 39

FehdDAIMZEPAC) Tirali Report/Suctal Justice Erepra; rtmem/l? 02.2023, 23.62.2023, 25.62, 2023, 02.06. 2'1' Z_ l]'? 23
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| days and consequent loss of interest of almost X0.59 Crore to Kerala

Social Sec urity Mission.

.C@nclmsi@n/Reézommegﬁdaﬁi@n
| 24 The Committee expresses its displeasure ar the
-__injudiciaus decision of the G@vemmém to transfer to the tune of
% 20 Crore from the corpus fund Gf KSSM to the Kudumbasree
‘Mission which led to a premature ¥25 crore Fixed Deposit closure

“and a consequent loss of interest 6f € 0.59 Crore to the KSSM.,

4.8.3.2 .'Diversion of KSSM funds for extending insurance coverage
to representatives of LSGIs
' GO‘K instructed KSSM '(March 2012), to extend coverage of medical
- insurance td elected 1represerilitative’E of Local Self Govémment
Institutlons (LSGD). GOK extenéed (November 2014) the benefits of the
: scheme to include former elected representatwes of L&GIs. KSSM spent
§82.84 lakh du:rmg 2013-16 for providing insurance coverage to
10,955 such LSGI representatives who did not fall under the category
‘of destitute, poor and other weaker sections of population whom KSSM
was meant to help. Besides, KSSM had to incur reciurfing‘ expenditure
- of 29 lakh for annual renewal of the insurance for an average number

of 3,904 1.SGI rep-resentatives.

‘"The ED, KSSM admltted (August 2017} that the representatives of
LSGIs did not fall under the category of destitute, poor and other
weaker sections and that the issue would be taken up with
Government. During the EXli’ Conference. (December 2017}, the Special
Secretary to Government agreed with the audit observation and

informed that the matter was being looked into.

Fcb4D/IM23/PAC/ Draft Report/Social Justice Department/17.02.2023, 23.02.2023, 25.02.2023, 02.06.23, 22.07.23
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- [Note received from the. Govemment based on the above audit
paragfaph is included as Appendix Ifj i

Excerpts from Committee's -diseuss&;@n with departmental officials

25. The chmmittee urged explahatieﬁ on. -e;{teﬁded coverage of
- medical insurance to former ‘elected reptesentatlves of LSGIs. The
Director, Social Justtee Department enhghtened the Cemmtttee that
KSSM fund was spent for providing insurance coverage to former:
elected representatives of LSGIS as pet'e' Government Order in 2012,
~ which amounts to almost 80 lakh but later it was not repeéted. The
| Comtnittee observed that Government diverted the KSSM funds to
extend the benefits of scheme to former elected representatives of
'1.5GIs who did not come under the limifs of the scheme |
- 26. The Prmczpal Secretary, Social Justlce Depftrtment mformed
- the Committee that Local Self Govemment Depa.rtment had issued an
order in 2012 .to proﬁde T50 lakh‘frotn Plan fund — general s-eetion of
Ernakulam ‘district plan for projects eondﬁeted‘ by KSSM. It is also
‘etated in' the above mentioned Government Order that insurance
coverage of elected representatives of LSGIs is to be met ftom KSSM
fund.. The: Ditector, Social Justice Department added that some
- pro;eets under K55M received Panchayat fund _ )
- 27. The Com“mttee came to know from the reply that 325 lakh in
?013 729 lakh in 2014, %29 lakh in 2016 with a total of 183 lakh had
heen spent for insurance premitm of 9955 elected representatlves
during the pertod 2013 2016. The Commtttee also Wanted to be
informed whether X80 lakh from Frnakulam district plan fund was
included in the 83 1akb spent The Principal Secretary, Social Justice
Department e:x:plamed that insurance premium might have been paid

from the fund received from Local bodies for social security programs of KSSM.

Fehab/IM23/PAC! Draft Repori/Secial Justice Departmenti17.02.2073, 23,02.2023, 25.02.2023, G2,06.23, 22.07.23
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The Pﬁncipa'l secretary, Social Justice Department further agreed to submit a
clarified report regarding this to the Committee after examination.

28. The Committee directed the department to clarify whether

. the amount spent for insurance coverage for elected representatives of

C B!

Local Self Government Institutions against the objectives of the Kerala

Social Security Mi-s,s‘io-n' fhad been received back from the Government
or else the Govemment should reimburse the amount of KSSM, and to
furmsh a detaﬂed report in this regard. The Principal Secretary agreed
to do so.

Conclusmn/ Recommendation

29 The Committee enqmres whether the amount spent for
éxtendmg insurance coverage for elected representatives of LSGls,
against the objectwes of the KSSM, has been received back from

the Government. . - The Committee directs the depariment to

reimburse the amount to KSSM on an urgent basis if this has not -

been done so far. The Committee also urges the department to

furnish a comprehensive report in this regard to the Committee at |

the earliest.
4.8.4 Fund generation through printing of stamps and sales thereof

GOK ordered KS8M (October'2011) to mobilise 1,100 lakh threugh

sale of 25 lakh stamps of various denominations’ for implementation of
- schemes 'like Cancer Suraksha, Cochlear Implantation, Heart surgeries,
etc, The initial target date set for sale of stamps was 31 December

2011, which was extended three times With the last date fixed as 31

December 2012. The ED, KSSM entrusted the overall responsibility of

conducting the sale of stamps to the Administrative cum Accounts

9. Ten lakh stamps each of denommanons 10 and T50; five lakh stamps of denomination of T100 each.

Fch4D/FM23/PAC/ Braft Repukt/Social Justice Department/17.02.20253, 23.112.2023,.25.02.20623, 024,73, 22,0723
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Offlcer of KoSM The stamps were sold through Vayomlthlam
Coordmators WhO held road shnws tar getmg scnool and coﬂege

' students and through Kudumbashree Umtq
- It‘wascbs‘erved that 11-(:_) accounts were maintained by the KSSM on the
.- pfiﬂtiﬁg_,,-dis‘f;ibttt'ion and':;collectieb of proeceeds-on sale of stamps.
| Mihutes of -38‘th Execu_cive C_ommittee meeting (May 20 16} fevealed that
“ 3263.53 lakh wels received tbmugh szﬂe of .stafnprs. Joint wverification
.-conducted by Audit, at KSSM Headquaners (October 2017) revealed
: .unsold steck of “stamps worth ¥828:46 1akh KSSM therefore

accounted for stamps worth ?1091 99 lakh only out of stamps worth

: ;(1 100 lakh prmted There was thus short receipt on sale of stamps

3 .amourltmg to 38.01 iakh-

- KS8M -admitted . (October 201 7) that since persons dealing W1th stamps_
changecl frequen‘tly, proper accounts on prmtmg, dlstﬂbutlon and
-collecbon of net proceeds on sale of stamps could not be maintained.
. The reply was not acceptable and r-e‘sp-0n51b111ty for the loss of funds to
- the extent of ¥8.01 lakh needs to be flxed and recoveries effected GOK,

-whﬂe acceptmg Lbe sborl. recelpt of z8. 01 1akh on sale of stamps .

agreed (December 2017) to the suggestion of Aucbt to fix responﬂbibty
ancl effect recovery of loss mcurred by KSSM

Recommendation 4.1 KSSM may ensure that. financial- dlSClphne is

- maintained, diversion of funds avoided and internal control mechanism

- strengthened -in' order to effectively implement its social security
schemes

[Notes recewed from the Govemmem based on the above andit
pamgrapbs is mcluded as Appendix 1I] ' :

Excerpts from Committee's dlscu_ssmn with departmental 6ffici§a_]s

FehAD/IME3/PAC! Draft Report/Social Justice Department'17.02.2023, 23.02.2623, 25.02.2023, 02.06.29, 22.07.23
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30. Regardmg the audit query that prmnncr and distributing
cstamp worth 11 Crore for additional income gencrau@n to KSSM
- resulted in short receipt of T8.01 lakh on sale of stampﬁ. The Principal
éecretary, Social Justice Department informed the Committee that such
a loss might have incurred due to reasons like hasty printing of stamps,
improper ,transpbrtation?_ noﬁ—maintenance of accounts etc. When
- Committee enquired how the loss was calculated, Senior Audit Officer
informed the Committee that the amount was found after joint
Verification doﬁe by the audit téam and KSSM. Neither the details of
stamp worth X8.01 lakh nor the amount was mentioned anywhere.

31. The Commlttee further understood from Prmrzpal Sceretary

“that ¥ 2.63 Crore was collected throu;gh sale of .si;a'mps having

s dénoniinati@ns 50 and 100 and that they weére sold through “Vayomitram”

co-ordinators. The Comm1ttee wanted to know whether X8.01 lakh was

the deficit amount after addmg the sale amount.”

32. The Semor Deputy Accountant General apprised that out of
- stamps worth ..%11 Crore printed, stamps worth 2.03 Crore was sold
and stamps worth ¥ 8.28 Crore remained .uﬁsold. But there was short
receipt on sale of stamp amounting to X8.01 lakh, which may be due to
improper maintenance of accounts on printin g, dlsmbuuon and
collection of net proceeds on sale of stamps.

33. The Committee understood that the unsold sta’nps were kept
in the head office o_f KSSM and that they had not been checked for
damage. The Committee opined that the viability on sale of stamp for
such a huge amount should have been . assessed by the concerned
officers in the department, The‘Dlrector,, Social Justice Department

stated that aithough inspect_ioﬁ was conducted by Finance Department

¥ehaR/FVZ3PAC/ Draft Repari/Sarial Justice Department'17.02:2023, 23.02.2823, 25.02.2023, 02.06.23, Z2.47.23 -
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regarding this, liability was not fixed on anyone.* However; instructions
were given later not to repeat these mistakes again.
34, When the Senior Audit Officer criﬁticized"that-eventh(jugh

KSSM had agreed-to'the observations of the Accountaﬂt Geneial in

. fixing the hablhty on concerned officers, no further action Was taken i in

this regard. The Principal Secretary, Soela& J‘ustzce department

. explained that such a loss had occurred because of the lethargic

- attitude of the officers involved who did net keep aecounts properly.

Moreover, the staff who funcnoned at that time ‘were employed on a

contract ba31s and they were terminated after the contract period.

Hence, there was praetlcal dlfflculty in f1x1ng respon51b1hty on them

35. The Committee opined that the repeutlon of such lapses

7 .eould be avoided in the future only if the respon51b111ty wWas leGd The

Committee expressed its dlssatlsfaetlon in not takin'g action against the
wrongdoer after fixing responsibility ihspite of Accountant General's
audrt objection. . ‘

36. The Committee also directed the department to take
necessary decision regarding tbe disposal of unsold stamps kept in the
head office of KSSM. The Committee understand from the minutes of
the meeting of KSSM that printing of stamps, dlS-t-_l‘lb‘LItl_OIl and decision

to «conduct road show through “va‘omitram”- scheme for stam
g Y P

- distribution were all planned and 1mp]emented by Dr. R. Ashok who

: Lhen had the additional charge of Executive Dlrector It is also quoted

in minutes, that the complete .resp0n51b1hty of stamps was handed to -

Administrative cum Accounts Officer through a circular issued by-him.
37. The Committee opined that no accounts were mdintained by

the KSSM on the printing, distribution and collection of proceeds on

sale of stamps. Commitiee expressed strong dissatisfaction in this

FebdIVIM23/PALT Prafl Report/Social Justce D eprartment/17.02.2023, 23.02.2623; 25.62.2023, 02.06.23, 22.07.23
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- matter for not takmg any action by KSSM for the loss of £8.01 Lakh

according to the objection of Accountant General,

Conclusions/Recommendations

38.The Committes notes with grave concern that no accounts
'wcéf;e -maintained properly by the KSSM on printing, distribution
and collection of proceeds on sale of stamps and expresses its
~displeasure at the irregponﬁble attitnde of KSSM in not taking any
action against the i@ss of fund of ¥£8.61 lakh.
39, The Committee notices that such a loss had occurred
because of the lethargy of the officers involved who did not keep
accounts properly. The Committee expresses deep dissatisfaction in
the faihire to take action against officers who commit errors or to
find out who is responsible. for the act of omission. The Committee
"_fopmes that responmbﬂrﬁy should be fixed against the erring
" officials in order to aveoid the repetition of such lapses in the
future. | ' |

40. The Committee directs ‘i:hé department to take adequate
measures for the disposal of unsold stock of stamps which are
maintained in the office.

4.9 Sruthitharangam

GOK designated ‘KSSM (December, 2011) as the nodal agency to
implement “Sruthithafangam”,_ a scheme conceived to provide cochlear
| impiants free of colst to children below three years and also to provide
‘financml support for Auditory Verbal Habilitation (AVH) to operated
=ch11dren through 11 empanelled hOSpltaISm where the annual family

‘income of the applicant was below % two lakh. The Screening

10 Government Medical College Hospital Thiruvananthapuram, Santhwanam Hospiral Thirovanasnthapuram, KIMS
Hospital, Thiruvananthapuram, Government Medical College Hospital Kottayam, Dr. Neushad ENT Hospital,
Ernakulam, Medical Trust Hospital, Ernakulam, West Fort Hospital, Thrissur, Asceni ENT Hospitel,
Perinthalmanna, Government Medical College Hospital, Kozhikode, Dr. Manoj ENT Super Spectality
Institute and Research Centre, Kozhikode and Malabar Institute of Medical Sciences Ltd. Hospital, Kozhikode.

FechdD/TM23/PACS Draft Report/Social Fuslice D_EPHEI_I‘HEI‘[I/I%UZ‘Z.GZE, 23.02.2023, 25402.2023, 02.06.23, 22.07.23
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. Comm lttee Would be empowered to make exception to chﬂdren beyond

3 years upto 5 years of age on a case- to-case ba51s. The rewsed

. z;gmdehnes of GOK (May 2014) requn‘ed KSSM to - prowdc cochlear

..TI‘ﬂplal’ltS for qurgenes for chﬂdren above five years of age

empanehed hospltals if the cost of the zmplam ‘was met by a

‘spon sor/ o:_rgamsatlon/ mdmdual/ farmlv

“The guidelines of the scheme reqmred parents/guardlans of. the child
detected by the Audlologzcal Centre with hearmg 1mpa1rment with a

‘hlgh chance "of success -after 1mplantat10n to apply to KSSM for

cochlear unpiantatlon in the prescrlbed format. KSSM Would then

‘forwald such apphcatlons to the respectlve " Regional Techmcal‘ |

- Bereening Committee for sancuon of surgery after adequate scrutmy on

the basis of preoperaﬂve assessments and the protocol 1a1d down by the

‘ State Level Techmcal Commlttee

,The Health and Family Welfa_r.e_ Department constituted (December
2011) three Regional Technieal Comm1ttees (South, . Central - 'and-
. North) to scrutinise. the apphcatwns for Cochlear implantation. Further

a State Level I\/fonltormg Commmee ‘was to monitor and conduct

review. of implementation and to function as a grievance redressal

B forum

. During 2012-13 o 2016 17 ~an amount of ¥34.18 Crore was spbnt for

33 children out of 46 Crore teceived. The year-Wis'e‘ details of total

number of applications received for screening, sanctioned, réjected and

withheld during the period 2012-13 t0 2016-17 were as given in Table.

11 The District Medical Officers of Tlnruvananthapuram Ermakulam. and Kozhikode were the convenors
of the Commlttees :

12 Conlprising of ugh[ membess including four Government Secretsries, Dlrector of Health Scrvmes Directar of '
Medical Bducation, the Executive Diractor, NISH and Executive Director, KSSM.
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Table Detaﬂs of apphcatlons received, sancnoned rejected and withheld for
: the period 2012-13 to 2016-17

" —S L . i P A i 1+ 4 s o § o + e e b e il ¢ Tawme—m i am————— Tabji_e T - . E -
1 Year | Number of ' Total number | i Numbe1 of Numberof °  Total Number of
. | -application - |of apphcations implantation | children not | number of . withheld
i ! received and  sanctioned/ | surgeries ' undergone  application  applications
f | scrutinised by | .. selected | conducted ; implantation ¢ rejected {Balance)
o | screening : . *
S comimittee | Lo ‘
12012-13 295 180 . 180 0 85 30
f 4013 14| 253 210 210 0 35 8
2014-15 147 128 125 | 30 1 6
. A PP I - - S PO P S - 1 PRS- -v‘«. ..: - E—
2015-16 113 105 101 i 4 3 . s
e S et S SV O UV S RPN Fp— " S [ . H
12016-17 121 ' 117 ]17 i 0 : : 0
| S —_—e R o v e i P— - N .
| Total - 929 740 733 7 10 49

(Source: Data collected from KSSM) -

| Audit noticed that 49 applications Weré withheld due to reasons such
as fai.lure to conduct various mandatory tests like Auditory Study Sfate
.Response (ASSR), mtelhgence Quauent assessmerit and Speech and
Language Evaluation by empanelled hospitals. It was further seen that
134 childreri in the Government Medical College Kozhikode were
awaiting {(August 2017) t‘esti’ng' and evaluation of their hearing
threshold and diagnéSié of retro cochlear lesions through ASSR a‘nd
Brainstem Evoked Résponsivé Aﬁd'i’dmetry (BERA) tests, which were
mandatory for patlients_'fdr assessing suitability for cochlear implant.
Audit observed that the number of applications for cochlear
implantation to be approved by Technical Committees could have been
much higher had the tests on these 183 applicants been completed for
ass_essing their suitability for cochlear implantation.

Thc Government Medical College, Kozhikode cited (August 2017) the
fact that the sole BERA/ASSR instrument available at the Hospital was
being ﬁtilised for multiple purposes apart from cochlear implantation
candidacy evaluation, as the reason for delay in candidacy evaluation,
supply of -an additional

The Hospital, further suggested that

FcbAD/YM23/PACY Draft Repart/Sucial Yistice Department/17.02. 2023, 23.02.2023, 25.03.2028, 02.06.23, 22.07.23
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- BERA/ASSR instrument by KSSM 'fér the sole purpose of cé.ndidacy
evaluation under the. Scheme would speed up the process. The ED,’
" KSSM stated durmg the E}ﬂt Conference (December 2017) that supply
order would be piaced ‘with the Kerala Medical Sllppm]_ﬁs Corporation |
Itd, and the issue would"be‘résolved ‘by‘ the en‘d- of this financial y‘éar

[Notes received from the Gﬁvemment based on the above audit
paragraph are included as Appendm ]

[- Excerpts from Committee's discussion with departmient&i officials

| 41. Regarding the audit paragraph that large number of
ap.piicatibns are pending in GMC, Kozhikode with respect to Cochlear
implahts, ‘the Director, Social Justice Department replied that earlier
BERA machines were available only in GMC_,, Kozhikode, but now singe
'/this'i facility is available in all districts, it is confii*meci‘-th.at there are no
pending applications. | o |

| ‘42, The Committee is delighted "to mnote  the s‘ui:c‘eszﬁi

~implementation of 'Sruthitharangam', ‘and further wanted to know |

- whether the scheme is still being implemented through 11 empanelled

hospitals and also whether éve'ry. district has one hospital each. The
Director, Social Justice Department explained that “Sruthitharangam”
scheme for cochlear 1mp1antat10n is being 1mpiemented through
“Kathoram” which is a universal. scanmng prOJect At present there are
64 empanelled hosp1ta15 under “Kathoram” scheme and 16 empane led
~hosp1tals under “Sruthi tharangam scheme.
- 43. She further added that in all other districts except Wayanad,

| puvate hospltals have been included in the hst of empaneﬂed hospital. The
Committee directed to furnish the list of empanelled hos;pltals in each

district.

FebaD/FM23/PAC! Dvaft Report/Social Justice Department/1 7.112.2023, 23.02,2023, 25.02.2023, 02.06.23, 22,07,23
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44, The Senior Deputy Acc-ouﬁtant General pointed out whether
additi-omla‘l. BERA instrument was supplied to GMC, Kozhikode. To
which the Director, Social Justice Depairtment replied that at that time,

BERA machines were only available in GMC, Kozhikode. Hence, there
‘was need for additional machines. How-ever; as it was now available in
- all districts, additional machines were no longer required.

Conclusion/Recommendation

45. The Committee directs the depaﬁmem to furnish the list

of empanelled hospitals under the Schemes of Kathoram and
Shruthitharangam in each district.

4.10 Aswasakiranam

GOK accorded sanction (August 2010} for implementation of the

-scheme ‘Aswasakiranam’, which envisages assistance @ 3250 per

C

month to full time Caregivers of all bed-ridden patients who either '

belonged to BPL category or whose annual family income was below
720,000 in Panchayat areas and b-elbw ¥22,375 in cities. The rates of
financial assistance were enhamnced periodically and the current
financial assistance is. ¥600 per month (from October 2016). The

financial assistance was given to the Caregiveré of bedriddén patiehts
as Com@eﬁéaﬂon for their inability to work and earn their livelihood.
The scope of the scheme was further enlarged (October 2012) to
include Physically/Mentally chaﬂeﬁged (due tb Auitism, Cerebral Palsy,
Mental retardatiorn, Mental illness}, 100_pe-1' cent blind and patients

bed-ridden due to old age, cancer and other diseases and in need of

support for day to day activities. There were 3,23,616 beneficiaries

under the Scheme during the period 2012-17.

FcbAD/FM23/PAC/ Draft Report/Sopial Justice Deparunent/17.02,2023, 23.07.2023, 25.02.2023, 02.06.23, 22.07.23
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" [Note received from the Government’ based on the above audit

- par agraph is mcluded as Appendtx 1)

| E‘Xcerpts\ftom Commt‘ttee s discussion with éiepartmerttai officials

46, Whetl en u1ted about the tesent status of ’Aswasaktranam
1] P

-Scheme', the Dttector Social Justice Department mfotmed that all

‘beneficiaries under this scheme in every dtstttct has been gzven

fmanmal assistance as per Aswasaklranam till May 2020. Requlred'
teps were being takett to furnish the amount for the benef?mattes till |
August 2020.  He futther informed the Comm;tttee that there were 1no
pending appliciations under special Aswasakiraﬁani project so far.
47. The Committee wanted the department to solve all the
complaints coming up against the scheme., |
48. The Director, Social Justice Department infotmect tlt-é” all the

bencftmanes would be given financial assistances as and when the fund

- released.

Conclusion/Recommendation

49, No Cominents

- 4.10.1 P.aymeo_ts made through M-ottey Orders

As per the gu1delmes the Angariwadt Worker concemed was o fotwardJ

,the apphcattom atong w1th the copies of Ratton Card/lncome

Certtftcate and Dtsabthty Certtftcate/]fdenttty Catd 1ssued by K55M to

. the concerned Integrated Chﬂd Development Serv1ces (ICDS)

Superwsor A qavmgs bank account irt the name of the Categwer of the

B pdtlE]lt was to be opened in the nearest Post Offtce and the detalls of

the account were to be mentioned in the appltcatmn Dtﬂy
recommended applications were to be forwarded to KSSM thtough the

concerned Child Development Project Officer (CDPO) elong with a

FehdiHIM23/PAC! Draft Repore/Social Fustice Departmeny/17.02,2023, 23.02.2623, 25.02.2023, 02.06.23, 22.47.23



32

certificate stating that the said Caregiver was taking care of the bed-
ridden patient. The financial assistance was o be credited by the KSSM
to the Post Office Savings Bank accounts of the Caregivers.

Scrutiny of the audited fmanaa} statements of accounts of KSSM for
the years 2012 15 revealed that contrary to the provisions contained in
the guidelines I‘F‘.qlllﬂ]’lU the KSSM to remit the fmanciai assistance due
to Caregivers in their Post Office Samnffs Bank accounts, benefits were
disbursed to all 3,23,616 beneficiaries through Money Orders. It was

further noticedthat 32,46 crore out of the total amocunt of T105.51

crore disbursed during the period 2012-15. were returned due to
various reasons such as ‘mis- sent’ ‘addressee not found’, etc., resulting
in non- rece1pt of eligible financial assistance by the beneficiaries.
Details of the number of Caregivers who did not receive the Money
| ‘ rders and step‘s' taken to ensure payment to such Caregivers was
- awaited "ffom KSSM (December 2017). Audit observed that
disbursement of financial assistance by KSSM through money orders
instead of through Post Office Saving Bank accounts as proposed in the
scheme guidelines, resulted in an avoidable expenditure of 5.10 crore
on money order _CGmmiésion during the period 2012-15. Besides,
propet and timely delivery of the financiél assistance to the eligible
Caregivers was not ensured. During the Exit Conference (December
2017), Audit requested GOK to explore the posSibility of direct transfer
of money fto’ beneficiary accbﬁnts.. GOK informed that the 41st
Executive Committee decided (November 2:017) to change the mode of
 disbursement of payment from Money Order to Direct Beneﬁt Transfer

(DBT) via Banks

'13. Figtires obtained from the certified financial accounts of KSSM far the years 2012 15, Accounts for
fater years still not finalised.

Echai/FM23/PAC/ Draft Report/Social Justics Department/17.02.2023, 23.02.2023, 25,02.2023, 02.06.23, 22.07.23
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[Note received from the Goveiniment based on the above audit
paragraph is included as Appendix IT] :

| Excerpts from Committee's discussion with departmental officials

- 50. The Committee sought explanation regarding the audit query

that X 2.46 Crore out of the rotal amount of ¥ 105.51 Crore disbursed

- during the period 2012-15 were returned due to various redsons such

as mis-senit, addressee not found etc resulting in non-receipt of eligible
financial assistance by the beneficiaries. The Director, Social Justice

Department enlighteried the Committee that details of the beneficiaries

are regularly updated by removing the names of the deceased

beneficiaries. At present the total nﬁmber of ben-e.ficiaries are 95152,

She further stated that as pointed out by Accoumant General amount -
is stlll bemg sent through money orders, 5% of whlch is postal
Commlsmon For changing thls into direct transfer, account and aadhar

detdﬂs of benef1c1ar1es are being collccted and consolidated through an.

| agency. The Committee recommended to dlsburse fmancrlal asmstancé

' to these beneficiaries without deiay

51, Committee directed the department to clear the pendency n

* _the financial assistance to the full time careg1vers because that group

deserved the most sympathetic consu:leratlon from Soc1ety and for that

~purpose time bound action shoula be taken at the earliest. Steps

‘should also be taken to c:hange the mode of dlsbursement of payment

- for money order Lo Direct Benefit transfer (DBT) via Bank.

Com:lusmnsgRemmmendaﬂon

52. -The Committee points out that caregivers of patients deserve

the most sympathetic consideration from society and directs the
departinent to clear the pendency in dlsbursmg fmam:lal assistance

to them at the earliest.

Feb40/MVZ3/PACY Brafe Report/Social Justice Pepartment/17.402.2023, 23,02,2023, Z:’:.DZ.Z[IB,- 4Z.06;23, 22'07.23
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53. The Commiﬁee understands that the financial assistance
to some Of the be neficiaries under the Scheme which was sent
through money order have not received the beneficiaries such as

mis-sent, address not found etc and also causes 5% loss as postal

O

commission. As per the guideline, the financial assistance must be

sent through the SB account in the name of the caregiver of the
patient. In this situation, the Committee urges the department to
take measures to change the mode of disbursement of payments

from Money Order to Direct Benefit Transfer via banks.

4.10.2 Non-processing of applications under Aswasakiranam and
resultant denial of benefits to Caregivers

Audit ohserved, consequent” to a joint verification conducted (March

‘Tﬂ20‘17)'.‘along With‘the Regional Director, KSSM in the data entry room

rof "KSSM Headquarters that, around 10,000 applications from

Careglvers for financial assmtance under Aswasakiranam qcheme
received from the year 2013, were bundled together and stacked in
shelves without registering and verifiéati011, Audit observed that there
x.f‘va‘,sj no system-in place at KSSM to watch the number of applications
‘recé'ivéd/objected/réjected/dismsed under the scheme and hence the
total number of applications pending as on date was not available.
Audu: selected at random, 50 applications pertaining to five selected
 districts from ‘the bundles and conducted a survey (August/September

2017) to verify the current status of the applicants.

Verification of 50 applications of Caregivers revealed that in respect of
seven Caregivers, the bed-ridden patients being looked after by them
- expired within one to nine months of submission of application for

receipt of financial assistance under the scheme as shown in Table.

FchaD/ M2 PAC/ Draft Report/Social Justice Department/$7.02,.2023, 23.02.2023, 25.02.2023, 02,06.23, 22.47.23
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~Table: Details of delay in processmg Aswasalﬂranam apphcatlons

-

- SL 1 Name of District JName of Patlentw Date of L Dare of ] o Delay )
No. . ' | i - o f apphcatlon \ death of C{in months) | '
- A ! the pdtlent i
L v Dew | 10032016 13002016 1
2, ,Thimvana_1thapuram ;Alies. | Not recmded ’26 .06, 2016 R
3. Rozhikode Kalmabi | 30. 09.2016 ' 24.06. w017, o
4. Kogbikede - SarojiniM | * 10.03.2016 |04.00. 20'16\ 6

_‘5. .;‘Kasaragod - 'Kavell . L 04 08 2016 i 26 12 2016' 4 T

6 ;;PaIakkad - “Ran{ak-r};}{ﬁéﬁiﬂ 3168 2016 |13.02. 2017‘ 6

. 7’ Palakkad Nabge_sa wl Not reéorded 04 04 2014' -

(Sourcc Data collected from KSSM) .

Th-e faﬂure of KSSM to --_monitor the applications received and“'ensure
.promp‘t‘ processing and payment of benefits under the Scheme resulted
- in denial of benefits to the Caregivers of i_nt_e‘nded_i)atients. As failure to
make payment to Carégiversfcould result in laxity in delivery of care
‘and attention to the needy, the UIl_]LIStlfled delay in the processing of
,apphcanons by KSSM is a cause of concern and merits serious

attentlen

[Note recewed from the Guvemment based on the above audit
paragmph is included as Appendlx 1] ‘

. Excerpts from Commm:ee s discussion with departmemal officials

54, When enqulred about the status of pendmg appllcatlons pointed
out by Accoumam General the Director, Social Justice Department
informed that the 10,000 apphcatlons mem:loned in the audit report
had been given financial assistance. Fmanmal assistance has also been
: given to ellglble apphcants upto August 2020. Due to the large number
of apphca‘mons recelved for the scheme, there was delay in processing
‘the apphcanons Budget allocatlon was insufficient to meet the

mcreased expenses, he added.

FebdD/IM2PAC! Draft Report/Social Justice Department/1702.2023, 23.02.2023, 23.02.2023, 02.05.23, 22.07,23
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55 Thé Direcfor, Social Justice Department further added that
‘over 40,000 applications were received, since the guidelines of scheme
- was relaxed' to provide assistance to ca.reiners with cerchral palsy,
Autism, Cancer,iOO% blindness and the aged as per Government
“Order in 2018. Almost T28 Cr would be required to settle the claim
each year. Fund was made available for disbursement only till August
2020 even. for the existing 95152 beneficiaries, A
.56, The Committee ‘Want'ed ‘to know whether .Social security
pension recipients were included among the applicants. The Director,
Social Justice Department answered that pension’ recipients were not

filtered since-application under 'Aswasakiranam' could only be settled

till August 20_20- and that pension recipients also comes _uﬁder the .

purview of the .schem:e‘.. ‘The Comumittee opined that Government
all‘o‘cétidn could be increased to settle the pending cases. The
.-Committee asked about the possibility of pension payment through co-
operative institutions. On Committee's desire to change the mode of
- pension. payment ' to beneficiaries from money order, the Principal
Secretary, Soc_i‘al Justice lﬁepartnient said that measures had been taken
to opt Ifoz__' Direct Benefit Transfer (DBT) for Government financial
assistance payments. The Committee directed the department to speed up
the process.

'57. To the Commitree's enquiry whether treatment of children
below 20 years was included in the scheme, the Principal Secretary,
Social Justice Department informed that this scheme was exclusively
fdr caregivers of bed ridden patients with a ﬁhancial assistance of
‘RS.’G0.0,'/ - per month, and that if strict limits were not prescribed, more
applications would be received. | |

58. The Committee wanted to know why there was no required

fl:b4D,’JMZB.’PACf Pralt Repurtu’S;)_cia[ Justice ﬁepmn211U17,02.2023, 23.02.2025, 25.!72.2'“1’3,--{]2.06.23, 22.07.23
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fund for tlﬁs scheme evenﬂlqughdepartméﬁt' had an accountable cash
: balance. ~The Principle Secreta'ry,.SOCial Justice Department replied
that ftmd alloted for Aswasakuanam could only be dtlhzed for this
purpose. -

59.. ,‘The Committee enquired Whether applications were received
- online. - The Director Social - Justice Departmen’r informed that
apphcations were recelved through Child’ Development Project officers
(CDPO's), hence committe.e directed to .change to.online method. The
Director, Social Justice Departme_ht‘ informed that an agency héld been
- selected through start up mission for this purpose.

60. The Committee directed the department to replace the m'oc-ie‘
of disbursement of payment from money order to Direct' Benefit
Transfer (DBT) via Banks account and speed up the procedure.

Conclusion/Recommendation

61, The Committee directs the department to take urgent
measures to change the mode of disbursement of pay"ment from
Money 017déf to Direct Benefit Transfer via Banks and to ensure
prompt precessing of applicaﬁons- received, under the scheme.

4.10.3. Non- mmphance te scheme gmdelmes resulted in
- disbursement of financial assistance even after death

| _Audlt noticed instances. of disbursement . of f1nanc1a1 assistance to
.Careglvers even after the death of patlents Records verified at the
office of the Regional Director, Kozhlkode revealed that, of the 66
death cases, financial assistance of 53,700 continued to be disbufsed_
upto December 2015/March 2017 to the Céregivers of 15 deééased
patients (Appendix IMI). Survey conducted in five selected districts
(August/September 2017) éonfirmed- 'that 'financial ass,lstance

amounting to ¥5,325 continued to be paid to two Careglvers even after'

FcbAD/IM23/PA T/ Draft Report/Social Justice Departnent/17.02.2023, 23.02.2023, 25.02.2023, 02.06.23, 22.[)?’.‘23
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the demise of the patients cared for.

- _The di"sbursement of financial assistance even aﬁter the .demise_ of
the ‘pa‘i‘:ients indicated failure of internal control in KSSM, which .ngeeded
- to be urgently addressed, to avoid recurrence of such instances in
~ future. |
[Note received from the Gévemmem: based on the above audit
paragraph is inciuded as Appendix IT] |
Excerpts from Committee's discussion with departmental officials

62, The Committée_enquired whether financial assistance was
disbursed to caregivers till the death of the patient. The Director,
Social Justice department informed the Commitiee that financial
assistar.lce-ahas to be given untill the death of the patient and if the care
giver is deceased, the finanpiél assistance including interest, if any will be

- given to the next care giver. -

'

- 63. The - Committee ‘inquired whether the conditions of

- disbursement of Financial Assistance to Caregivers even after the
demise of patients was prevailing. The Director, Social Justice
Department replied in the ticgative. | |

Com‘:ﬂusion/ Becommendation

64. The Committee recommends to the department that the
internal control mechanism of Kerala Social Security Mission should
be strengthened for the effective implementation of all the Social

Security Schemes.

4.11 Snehapoorvam |
GOK accorded Sanction (June 2012) for the implementation of the
scheme to provide fmanmal ass:tstance to those children who Jost either

“or both of their parents, or in such cases where the surviving parent or

LFebap/IM23/PACS Draft Report/Social Justice Department/17.02. 2023, 23.02.2023, 25.02.2023, 02.06.23 22,0723
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guar d1ans belonged to the Below Poverty Lme (BPL) category The
. Scheme pmwded for glant of monthly tmanaal a551stance of %300 to
" the chil dren in the age gmup of 0-5 yearf* ana chﬂdren from. classes Ito

V 3500 0 chﬂdlen from classes Vit X, 750 to chﬂdren from c?asses

XI anr_‘ XH The scopeof rendermg assistance under the Scheme was
rev1sed by GOK. (January 2013) t@ enable ehlldren studymg for: diegiee

and professmnal deg1ee courses to obtain fmam:lal assmamce of

-31,000. The fmanmal assistance was to be credlted to the joint savings

be.n-k :acec:'unt opened in the names of the child a"nd the guardian.

| " As pel the revised (October 2014) gmdehnes of GOK the Head of the

Educatmnal Instlturlon in Wthh the chﬂd was studymg was to submlt

apphcatlon onlmc to KSSM The Gu1de11nes aiso requn:ed the Head of

the .Institution to submlt a4 SIgned duly stamped computer generated

Jist of such onlme apphcatlons to the KSSM A Unique IdEHtlflcatIOH

Number Was to be allotted by KSSM before 31 October every year.

: KSSM Was to forward the same W1th the detaﬂs of fman(:lal assistance

sanctioned to. the Heads of mstltutlons who in tum were requlred to

" inform the students in time. 'Financial a551stance of 776, 91 crore was

gwen to 1, 26 ,039 benef1c1a ries under the scheme durmg 2014 17

. The dertails of appllcatlons received and action taken on the same is

given in Table,

Table: Details of apphca‘uons received/passed for payment/rejected/ pending
durmg 2014-17

Year N;lmber of | Number ! Number of | Number of T  Amount |

| applications  of applications . ‘ applications | | - cases | expended |

’ received passed for | rejected ’ pending (X in crore) i
o Pament : R . o |
12014-15| 58737 41274 | 1841 15622 |- 841 |

PebdDAIM23/PAC/ Draft Report/Social Justice Department/17.02.2023; 23.02.2023, 25,02.2023, 02,06.23, 22.07.23
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2015-16]. 70588 45233 | 1847 | 23508 40.03
2016-17 | 63397 39532 | 5164 1 1870) 28.47
Ctoal | 102722 | 16039 | sss2 | sys 7601

{SD.U,‘]."CE.’ ﬁetalls collected from KJSMJ

Scrutiny of the records by Audit revealed that 1,26,039 applications
were passed for payment during 2014-17. However, 57,831
epplicati(}ns were pending for payment because after submitting
-’ap‘plicatibns online, the educational institution concerned ‘did not
. submit signed and duly stamped comiputer generated lists to KSSi\/IJ as
required in the guidelines. The fact was confirmed by Audit through
test-check of records in 21 edecational institutions which revealed that
_of the 1,057 applicaﬁons submitted online during 2014-17, 677
a'pplicetions were passed for pajrment and 380 applications were

-pendmg due to. tion- submlsszon of compur_er generated lists. Thus, the

. faﬂure of educational institutions to submit duly signed and stamped

computer generated lists coupled w1th failure of the KSSM to, ensure
~ follow-up after receipt of online apphcatmns resulted in denial of
financial assistance t0‘57,831 e-iigible children. -

The Heads of educational institutions who did not submit duly signed
and stamped computer generated lists in selected districts stated that
they did not receive any Circulars/GﬁideIines/directions in this regard
from KSSM. The replies offered by the Heads of Institutions Were
factually wrong as the same instructions requiring application to be
Submitted online also cdmained instructions for submitting signed, duly
stamped computer generated lists to KSSM. This goes to prove that the
~ Heads of Institutions did ot dct m a responsible manner in complying

with GCK Gu1delmes,.

FchdD/TM23/PAC/ Braft Report/Social Justicy Department/17.02,.2023; 25.02,.2023, 25.02,2023, 02.06.23, 22.07.23
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GOK stated (Decembef 2017} that specific mstructlons were glven via
email and registered mobile numbets to each sehool whose printouts
were pending. The reply was noet acc-eptable in view of the fact that
there were 57,831 pendmg applications, which Ied to deprival of
financial: ass*,lstanee fo orphdned/ needy children. |

INote reeewed from the Government based on the above aundit
paragraph is inchided as Appendix I7] L

Exceipts from C@mmittee's diseugsian with departmental officials

65. When enquired about the present status of the scheme, the
Director explained that financial "a_ssista'_gnce had been given to the
‘applicants pointed out by the Aecouh.tant,(}eheral and that applications
were being accepted throﬁgh' both online and offline methods.
 Financial aid is being given out 11“1 accordance with the avaﬂabthty of
funds, desplte wattmg penod from 2018 19. She said that mordet fo
resolve the current backlog apprommately ?55 93 Crore would be
required. o | |

66. When asked about dearmg the ex1stmg pendencyj the
Pnnetpal Secretary, Soc1al Justice Depattment mfmmed the Committee
thaL Chief Minister had dlrected Fmance Secretary to take necessary
actton for settlmg the pendlng cases hence Social Justice Department
would submit a proposal to ptowde enough ftnam:tal a551stance in

setthn g pending cases to Fmaﬂee Department 5001

67. The th_ector,- Social Justice, .Departme.n‘_t further informed the
Committee that children below 5 years of age ‘and children studying
from I to V standard are given X300/- pet month, children ftom Vito X
standard are given X500/~ per month, students of +1 and +2 are given
X750/- per month and students of degree/ ptofessmnal courses are
given 1000/- per month." |

FebdDLIM23PACT Draft ReperUSocial Fustice Depﬂl‘rme!lﬂI?aDZ.leZB, 23022023, 25.02.2023, 02.06,73, 22.07.23,
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68. The Committee wanted to know about the current status of

the Snehapoorvam project which was implemented to provide financial

“aid to those children who lost either or both of their parents and the

steps taken to clear the pendency.
69. The Committee recommended that efforts be taken to ensure
. that -the existing epplicaﬁons for financial assistance under the scheme
are appmved propetly.
_Conclusmn ‘Recemmendatmn .

70. The Comimnittee recﬁmmends that the department should
ensure that effectrve measures are taken to clear the existing
apphcatmns for ~financial = assistance wunder the scheme

Snehapoorvam without further delay.

4.11 _1 Exclusion of students of Indusm&] lrammg Institutes from
beneflts of the scheme

As 's-‘tude_nts of Class XI and XIT were also eligible for assistance under
the scheme KSSM requested (January '?015) GOK to inclide students
_who Jomed Industrlal Trannng Instittites (ITI) after Class X for
recemng assmtance under the scheme Consequently, ITT was also
mcluded in the list of institutions in the application form to be
submitted onlme by the Heads of Insmutlons Audit observed that 409
apphcatlons were recelved from studems of ITIs during 2014-16,
claiming assistance und.e:r the scheme. However, KSSM later excluded
(April 201€) ITIs from the list of courses. On being asked, KSSM stared
tDe.ceﬁlbef"zoi.?) that as favourable decision on the inclusion of ITis
- was not received_ from GOK, the 409 applications from students of ITls

- could not be considered for dishursement of financial assistance.

Fchdl TM23/PAC/ Draft Repart/Socsal Justice Department/17.02.2023, 23.02.2023, 25.02,2023, 02.06.23, 22.07.23
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) _GOK stated (December 20}17) that proposal for mdusmn of ITIs was

: under actlve COHSIdE&F&ﬁOH of the Government The fact however

remains that the actlon of K35M in inviting apphcat]_@*is from students

of ITIs for- financial assistance and subsequently re;ectmg financial

aSSiSth_CE to Lhese chﬂdren was not in order. KSSM and GOK may

initiate steps to bring ITls alsc under the purvlew of the scheme, since -

ITIs are institutions offermg voaatlonal and apprentzceshlp trammg to
the youths who have passed Clasq X as is bemg done in other cases

ENG@IES 1eceweda from the Gevermnent based on the abmr& audnt
paragraph are included as Appendm 143 "

Emerptﬁ fmm Commlttee s d.l_scusswﬂ w1th departmental ofﬂcmiq

71 When enquired about the audit para on exelusion of students

: ‘;,,01 ITI from - the scheme the Director, Social Justice Department replied

that the Students of Government/aided ITI and polytechnics had been

| mc'ﬂuded under the C11ehapoorvam scheme as per G.0.No,2/2018/5JD

‘dated (}3 02.2018. The Committee accepted the explanatlon furnished

by the department on the audir para._

OHCEUSIGHg Recommendatmn

- 72. No Comments '
4.12 Snehasparsham.
GOK accorded sanction (June 2010) for providing financial assistance

to unwed mothers from Scheduled Tribe Communities @ 300 per

~month which was further énhanced (June 201'1) to 1,000 per 'month

The beneficiaries were to be under 65 years of age. The scheme was
later extend.ed (August: 2011) to all destitute unwed mothers

irrespective  of the categ@ry. GOK  ordered (Decembe: 12014)

Eubd4D/AIM23/PAC Dralt Report/Social Justice Departm end/17,02.2023, 23.02.2012), 25.02.2023, 02.06.23, 22.07.23
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Vayémithzam” offices to work as referral centres for pmviding all
_services. They were o co-ordinate all other schemes implemented by
KSSM within their jurisdiction by functioning as the lower level office

of KSSM..
4.12.1 Finéncial assistance to unwed mothers

-As per the guideiines approved (March 201 1) by the Govermng Body,
‘Chﬂd Development Project Officers (CDPO) were to 1dent1fy and obtain
-applications from the unwed mothers in _theuf areas of jurisdiction and

forward the same to KSSM for providing financial assistance under the

scheme.' It was seen that GOK ordered (December 2014) the

Vayomlthram prOJect office under the KSSM to coordmate the various.

' act1v1t1es of the KSSM within their jurisdiction. Thus Vayomithram
-Coordmators who were to administer _Vayomlthram camps, conduct of
~ health camps for the aged, etc., were also required to coordinate the
'~ activities of this scheme. Audit observed that as of March 2017, KSSM
identified 2,044 unwed mothers and prbvided them with financial

assistance under the scheme,

Audit obtained data on tribal unwed mothers in the selected districts as
of December 2017, from the Scheduled Tribes Development
Department (STDD). It was observed that only 120 tribail ﬂnwed
mothers were .provicled with financial assistance under the scheme by
‘KSSM as against 521 tribal unwed mothers identified by STDD as
shown in Table. | '

‘Table: Details of shortfall in coverage of ffibdl unwed mothers
! Sl. ' .District . ‘Number of tribal Number of tribal unwed
-No. | unwed mothers|mothers  provided — with
[ - ‘identified by the financial assistance by KSSM

14, A scheme to ascertain the health conditions of people ahove 65 years of age.
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| ~ siop o —
1. ‘Thirtvananthapuram | 75 | 20
5 f.palakkad _ v DU 31 ______
8. Malppuram e T g T
4. Kozhikgde ' i 60 15 J
< ;Kasaragod R r 213_ e 45 :

Although the records of KSSM revealed that 2,044 unwed methers :
were 1lc§enit1f1‘ed and provided with assistance under the scheme, Audit
noticed that more beneficiaries could have been assisted under the
scheme, if the data available with the STDT» was used. Audit observed

that the Vayomithram. Coordinators and. CDPOs who were entrusted

- with- the responsibility of identifying the beneficiaries of the scheme
failed in identifying all tunwed mothers in their localities, which

- resulted in denial of assistance to the women from vulnerable sections

o!f_sopiety whoxbe:came\-tmwed mothers. Further, failure of KSSM' in
obtaining and making use of data on unwed mothers available with
Vai‘ijous Departiments/ agen@iesmi adversely affected the implementation
of the scheme.

GOK stated (December 2017) that even though KSSM had given proper

directions to collect the ap-phcatlons from eligible beneficiaries, there

_ was delay in identifying beneficiaries by the field staff. due to

com‘peting priorities. The reply was not acceptable ‘s‘ince after having
launched the scheme, it was the responsibility of GOK/KSSM to enstre
that all ehglble benefmanes were 1dent1f1ed and prov:tded with
asmstanc,e under the scheme.

[Note received from the Govemmﬁm based on the above audit
paragraph is included as Appendix II]

15 ' STDD, Palice, NGOs, cic.
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Excerpts from Committee's discussion with departmental officials

73. The Commlttee engnired why only 120 mbal unwed mothers
were provided with financial assistance under Snehaspafsham by KSSM
as aga_mst the 521 benefmames identified by STDD. The Director,
Social Justice Department informed the Committee that financial
assistance was provid'ed to nearly 2000 beneficiaries under this scheme

| upto the financial year 2020-21. |

74. The Director, - Sedal Justice DePart'ment informed the
Committee that “Snehasparsham” was implemented for the welfare of

the unwed mothers of ST community who have been sexually

- exploited, but later non-tribal unwed methers were also brought under

the purview of the scheme. She further added that financial assistance .

would be provided accordingly once the revised guid.elin;es are
published.

. 75. The Committee asked whether the financial assistance was
| based on data collecied in consultation with STDD.

‘76‘. The Director, Social Justice Department informed that
al—thdtigh steps were taken to collect the details of beneficiaries
identified by STDD through Child Development Project Officers
- (CDPOs), it was not successful since CDPOs came under Women and
Child D_evelopﬁlent Department, as a result of department bifurcation.
In this regard, the Committee directed the department to take strict

measures to provide financial assistance to all beneficiaries.

77. The Committee opined that it was the responsibility of the
authority/KSSM to ensure that all eligible beneficiaries were identified
and provided with assistance ‘under this scheme. Committee

recommended that the concerned department and the Kerala Social

FebAD/IM23/PAC/ Draft Report/Speial Jllsﬁce Departmentf17.02.2023, 23.02.2023, 25.02.2023, 012.06.23, 72.97,23
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Secunty M15510n should take effective meas ures to prowde ﬁnammal aid
to all ehglble beneﬁcmmes and'speed up the official procedures

Cﬁmluswn/fﬁawmmemdatzon .

78, ’lhe Committes remmmend@ that eﬁ@ctwe measures
:sh@uid be. takeﬂ by the departmem and KSSM to pmwde ﬁnanczaE
- assistance to eligible beneficiaries under the Snahasparsham
- Scheme and urges to furmsh a smms report regardm.g ﬂus to the
Committee urgently. |
4.12.2 Releas.e of fmanmai assmtance Wlthout ensurmg compliance

to gmdehm:s
As per the gmdelmes fmancm? asmstam:e was to be released based on
the life certlflcat616 of the beneficiaries furnished by CDPOS to KSSM on
01 Ianuary and 01 June, every year It was alse stipulated that i in cases
‘where the beneficiary married or expired, it was the resp0n51b111ty of
- the CDPO to report the fact pr(jmptly to t{h'e KSSM. Audit obs_erved that
the life certificates were obtained Rby K55M only twice (October 2014
- and. November-2015) since Ainception of the scheme in 2010. ’Audit‘
- “analysed the quahtum Q-f-cer:;tifi;cﬁtes received in Novermber®2015 and
| noticed large discrepancy in thé, number ‘of; behéficiarieg assisted under
- the schenie a‘nd the number of life c-ei*tifii-:ates obtain%e_d as 'shown in

Table 4.6

Wb

' Table 4.6: Details of nurber of life certificates obtained and assiétance pm.vidéd

Sl District ‘ No. of No. of No. of No. of
Ne.i - R "beneficiaries | beneficiaries | beneficiaries | beneficiaries
' . during - for whom life ' for whom life |  who were
October 2015 | certificates | certificates | provided with
: were received were not | assistance in
: - obtained November 2015
1. Thiravananthapuram 110 : 46 | 64 100

16 Certificate furnished by CDPOs after inspection stafing whether the beneficiary is alive ar not, marital stetus, age and
whether the child is alive or not.

FebdB/IM2PACY Dralt Report/Sorial Justice Deparunentll?.ﬁl.ZMS,_ 23.02.2023; 25.02,2023, 02.06.23, 12.07.23
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"2 ¥ollam _'5}_}“| a9 C o1 TS
3 |Alappuzha 410 152 I 407
4 Pathanamthita 48 | 30 . 18 . 45
(5 fRomayam [z 1m0 15 . %
6 loukld Rt 74 1 " 81
7 Ernalulam mi 2 | e 52 142
8 |Thrissur | s T2 B Y
9 'Palakkad o e 103 1 1es
10 Malappuram | 101 . 65 . 36 - 7
it lkomkode [ a8t a1 e oo
12 [Kannur ] 132 _ - 72 L 60 _ _ 173_0 _
13 |Kasargod | 144 | 55 . 89 143
14 |Wayanad 93 38 | 55 o0
 Total 1 s013 | eas 0 1088 1 1os6
Percent | R 46.9% 5305 i 9717

[Source: Records of KSSM)

As revealed by the table, the CDPOs did not furnish life ecertificates in
respéct of 53.05 per cent of beneficiaries. Financial assistance was
provided to these beneficiaries without ensuririg whether they were
eligible or not.

It was noticed that the life certificates submitted by the CDPOs were
~ not subjected to scrutiny by the KSSM. Out of 2,013 beneficiaries in the
- State during October 2015, KSSM received life certificates for 945
beneficiaries. Scrutiny of these life certificates revealed that while oné
of them passed away on 23 July 2015, ancther beneficiary was
married, resulting in change of status. Thus, a beneficiary in Pramadam
| i’anchayat, Pathaneimtthitta district continued to receive financial
assistanice for at least 20 months (upto June 2017) even though the
CDPO recorded a cliangé in her marital status from ‘unmarried’ to

‘married’ in the life certificate furnished for November 2015.

Feb4D/TMZ3/PACY Drafi Repory/Social justice Deparnment/17.02.200, 23,02,2(23, 25.02.5023, (2.06.23, 22.07.23
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It was also observed . that CDPOS did" not report the - death of
beneficiaries pfompﬂy to KSSM resulting in failure to stop payment of

financial assistance. Financial assistance was released to a beneficiary

from Aikkaranadu Panchayat of Ernakulam district for five months

from August 2015 to December 2015 even after the demise of the

-b.eneﬁciary in July 2015,

- The KSSM stated (September 2017) that since the number of

bsneﬁm‘anes was huge it was not practlcal to obtain life certrﬁcates
from the benc:ﬁ(:laﬂes every six mionths. The reply was not acceptable

smce the number of beneficiaries under this scheme was orLy 2,044 in

‘-2,0_16 17 and KSSM was bound to ensure that the benef1c1anes were
- eligible before making payment of any financial assistance under the
- scherne. | ' |

~Recommendation 4.2: KSSM may evolve a mechanism to ensure that
paymernts are made only after ensuring receipt of life certlflca,tes from

beneficiaries.

" [Note recewed from ﬂle G@vemment based on the abmre audit
. paragraph is included as Appendix I1] -

- Excerpts from Comnmittee's discussion with departmental officials

79. With respect to the audit para, the Committee wanted to

know whether life certificates of all beneficiaries were obtained during

12019-20 and 2020-21. The Director, Social Justice Department replied

that due to Covid scenario, life certificates with disability of the elderly
could not be obtained in the last two years. The Principal Secretary,
Social Justice Department brought to the notice of the Committee that
Finance Department had given permission to release  financial
assistance without obtaining life certificate during the Covid-19

situations and also strict instructions were given to Executive Director,

FebADHINV23/PACS Uraft ReporySecial Fustice Drepartment/17.02.2023, 23.02.2023, ZS.Ui.ZlJZB, 02.:06.23, 22.07.23
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-KS5M.- to obtain"li_fe certificates without delay through KSSM Co-

ordinators.

| Conclusion/Becommendation

80. No Comments.
4.12.3 Double payments
Audit observed that registers were not maintained at KSSM for
recording the detaﬂs of receipt of applications. There was no system in
‘place to avoid makmg multiple payments to the same beneficiary based
on duplicate copiés of applications furnished by the beneficiary. This
resulted in KSSM making double payment of ‘.financial assistance to
beneficiaries. For e.g. a beneficiary of Kadalundi panchayat, Kozhikode
‘Wa‘s provided assistance @ 1,000 per month from September 2013

~onwards on the basis of an application furnished by her in August
2013. Subsequently, based on an additional application (January 2014)
of the beneficiary forwarded bjr the CDPO to the KS5M, financial
assistance of ¥17,000 was again provided to the same beneficiary for
the period from February 2014 to June 2015. It was bbserved that since
no records were maintained on the receipt/disposal/rejection of
applications by CDPOs and KSSM, the possibility of more such

instances of duplicate payments could not be ruled out.

| GOK stated (December 2017) that since manual verification to identify
duplication was tedious, KSSM was in the process of developing
software for the same. The reply of GOK citing tediousness in
conducting manual verification of applications was not justifiable since
there were only 2,044 beneficiary: applications as on 31 March 2017,
which could have been easily verified even without developing software

for the same.

BrbAD/IMEZI/PACY Draft Report/Social Justice Department/17.02.2023, 23.02,2623, 25.02.2021, B2.06.23, 220725
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Recommendation .4.3: KSS“\/E may put, in place a-systern/ mechamsm to
-guard agamst double paymem:s :

| ENm:e reeewed from the. Gavemmem based on the abmfe audit
: par agraph 18 meiuded as Appendm H] o

Eyeerpt,s from Commlttee fo daeeusswﬁ Wlth deparﬁ:mental ofﬁmals ,

81. The Cominittee wanted to know ’whether internal audzt was -
conducted to examirie mstances of deuble payments: The Director, Social
Justice Department replied that mtemal audit was being conducted by
 Finarice Pepartment to check the double p'aym'ents, and that the last audit
was done during 2018-19. Since the disburseinem' of financial assistances are
done through BIMS, there are no chances for duphcatmn

82, The Jomt Secretafy, Fmance department appused the
Commlttee ‘that Fmance Department is conductmg aud1t on Senlonty"
. basis as numerous requests are bemg received from various
departments and 1nst1tuuons for audlt purposes The Committee
remarked that double - paymeﬂts could be completely avmded by
computcnsatmn by lmkmg the aadhar account to all. stare fmanmal
support schemes, o | ‘

83. The Dlrector SO(:,lal Justlce Departmem: rephed that detaﬂs
of aadhar number and bank account hnked w1th aadhar were being
collected from the . benef1c1ar1es for processmg applications and
checking for double payments. ‘ , )

| 84 Committee observed thaL if’ the records were mamtamed on
“the recelpt/dwposal/rejeetmn of apphcatlons by CDPOs and KSSM
pioperly,_ the possihility of double payment could . be - avoided.
Committee recommended to the department that the double payment
of financial assistance to recipients could be ruled"oﬁt 'tﬁmugh
Computerisation, Therefore software should be developed to avoid such
duplications and efforts should ‘also be made to maintain the registers

in this regard.

Fch4D/IM23/PACT Deaft Repori/Social Justice Departaent/i7.02.2023, 23.02.2023, 25.02,2023, 02.06.23, 52.07.93
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Conclusion/Recommendation
85. The Committee cobserves that if the tecords on the
. receipt, disposal or rejectﬁnn of applications by the Child
Development Project Officers and KSSM had'_ been mainiained
properly, the possibility of double 'pay‘m@nt ‘could have been
avoided. Therefore, the Committee recommends that * the
- department should implement a sofrware system to avoid such
dupiicati@us in the future and also urges the department to take
adequate steps for the proper maintenance and updating of

registers in this regard.

4.13 State Initiative on Disabilities (SID)

‘The State Initiative on Disabilities (SID) is a scheme launched
(December 2014) to provide Special initiatives for persons with
disabilities in the area of prevention, early screening/detection, early
.‘ intervention, -education,' e'mployment and rehabiiitation, etc, The

scheme was launched recognising that the initiatives of the State in the

past did not have a significant impact either in prevention of disabilities

or in early intervention and rehabilitation. A repdr‘f of air Empowered
Committee  with the Chief Secretary as  Chairman made
' recommendatlons on each of the mltzatwes SID also undertakes MMR
and Rubella vaccination, Hearing screening of newborn babies through
hospitals and conduct of De-centralised Disability Certification Camps
with the objective of reducing hardship in availing Disability Medical
Certificates through hospitals. | |

4.13.1 Non-conduct of disability camps for clearance of large

number of pending applications :

| GCK issued orders (July 2009) declaring KSSM as the implementing
agency for conducting disability certification camps and for issue of
(disability certificates. KSSM organised Disability Certification Camps
throughout the State for issue of Medical Certificates/Disability

FebdDWIM2IPAC/ Draft Report/Social Justice Department/17.62.2023, 23.02,2023, 25.02.2023, 0120623, 22.07.23
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‘Certificates/Identity Cards. As per stipulated ‘procedure, Disability

Certification Camps ‘were kLeld on receipt of 250 to 300 applications in
each ICDS project wherein the disabl ed persons were 1ssued with
medical certlflcates on the spot as a proof. of their dlsablhty after
exammatmn by a medical board People wﬁh d1sab111ty above 40 per

cent Were also issued with d1sabihi:y cert}fl cates and 1dent1ty cards

becords avaﬂab].e W]_ﬂ" FSSM revealed that 28, 311 applications were

pendmg with KSSM (sta_tus as _of June 2017). These_ appi_lcants were to

‘be examined at Disability Certification Camps and issued with Medical

Cértifica.tes/DiSabﬂity Certific'ates/ldenﬁty Cards. Audit observed that
of the 28,311 pendmg apphcatlons (June 2017), 818, 231, 750 and

-S,OOO numbel of apphcatlons Were pending in Iduk_kl Ernakulam,

hlkode and Kannur d1st"1t:ts respectively, where no camps were

‘conducted during 2017-18 (upto July 2017).

KSEM confirmed (July 2017) that the post of District Comdmatm
remained vacant in Kannur district and_that the less number of camps

conducted in the ‘other districts was due to District Coordinators Being |
engaged in other works, Théureply was not acceptable since the KSSM
should have recognised the large number of pending applications,

especially in Kannur district and made alternate -arrangements for early

* clearance of the pendency. Non-conduct of Disability Certification

~ Camps even when large number of applications were pendin'g indicated

laxity of the KSSM in moﬂftoring the implem'entatidn of the scheme.

GOK state‘d (December 2017) that based on the c_}.bserv;at.ions of Audit,
special efforts Werei being made to organise DiSabih'ty Certificétion
Camps in all dlstncts in a campaign mode under the 1eadersh1p of the

District Collectoxs for issuing maximum numb@r of Cel'tlfl(_‘dtes and

FchaD/IM2Z3/PAT/ Draft Repori/Social Rustice Department/17.02.2023, 23.02.2023, 25,02.2023, 02.06.21, 22.07.23
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identity cards by March 2018. It was also stated that where District
Coordinators were not in position, aliernate arrangements would be
made to organise the campaign.

[Note received from the Government based on the above audit
paragraph is included as Appendix I .

Excerpts from Committee's discussion with departmental officials

86. When asked about the current status of pending applications
for disposal, the Director, Social Justice Department éx-plai.ne_cl that as
per RBWD Act of 2016, certificates are issued by DMO's, but due to
work load of DMO's during covid pezi‘od‘ KSSM provided assistance in
- issuing certificates. She also informed the Committee that it was
decided to convene a meeting to formulate an action plan to convert
the existing medical certificates info cards with the assistance of
Commissioner for Persons with Disabilities and District Medical
Officers.

87. Among the 262817 applications received, UDID have been
generated for 148418 and 62200 remains pend;i;ng.‘ Therefore the
_ Committee directed the department to give instructions to DMO's &
Medical Board to conduct adalats and settle the pending cases without
much delay. J

88. When asked whether pending cases could be settled through
adalats, the'.Director, Social Justice Dep-artment' informed that as a part
of taking action to seitle the pending cases, discussion was held with
Commissioner for Persons with Disabilities, for assuring assistance for
KSSM as well as preparation of district plan in consultation with DMO
was also considered. - The Director, Social Justice Depar{me--nt explained
that majOrity of the applications are with learning disabilities. For
- examination of learning disability, continuous sitting and help of co-

- ordinators is required.

FehdD/TM237PAC, Druft Report/Sociat Justice Department/17.02.2023, 2—3.()2-2_023, 25,02,2623, 02.06.23, 22.07.23




89, Durmg the . time- of $SLC exant, app1ox1mate1y 2000

appiledtwns were recelved resultmg in pendency of apphcatlons Since

- only one offlcer waf appomted to check leammg dlsabihtles in' one

district, chances of ' pendency were greater A Spe@e meetmg was
~-conducted to dzscmss to settle the pendmg cases in r{ottayam district,
which had a highest pendency rate, Therefore the. Commlttee
recommend;ed thai-pending applications be settled. within a prescribed
time frame as Well as that a time lxmlt be set for the sett]_ement of new
applications. | o | |

90, The Commlttee also directed the department to mfarm the
committee on the dlspes:itlon of outstandmg cases and a status report
" To which, the Principal Secretary, Social Justice Department agreed
and confirmed to re- _examine the issue with the dlStl”lLt wise pendlng

Nist. : - :
91. The Committee enquired whether learning disability could be

found out at -s-chool level itself, The Director, Social Justice Department

‘ replied that it is stated in the Central nerms that teachers. should

_identify and.assess the children from Class IV, who needs ‘assistance
i.s‘ueh as scribes. |

Gonelusmns Recommendau@ns

| 92. The E@mmmee leams that the KSSM is ﬂ'ae 1mpiememmg -
ageney f@r Statewide msabfhty accredltatmn camps and for the
msuame of dﬂmblhty cemfmaces and Edenuty cards The faﬂure to
mmduct the camps has resulted in huge pendency of apphcatmns
and thus lmdermmes the Very objectwes of the Scheme Tne'
Committee therefore recommends the department that strict
measures be taken to | ensure that applications for disability
certificates and identity cards are processed within a ﬁ)reecﬁbed
time frame.
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.93. The Committee also directs the depariment to conduct
special drives to speed up di‘sahﬁity certification pmeﬁess and
increase the frequency of such drives for the speedy disposal of the
~ pending cases within six months. - | |

94. The Committee insists that the department submit a
district ‘wisc status report as soon as possible on the disposition of
outstanding cases. o
4.13.2 Nonnremvery of adﬁalnce given for candﬁct of Disability

certification camps
Orders of -GOK.fOctober 2011)'01‘1 dréwal of temporary advance to SID
Coordinators for conduct of lDisabﬂity_ Certification Camps stipulated
- that advances not settled within three months were to be recovered in
full with 18 per cent interest. In cases where temporary advance was
not utilised fully but the adjustment bill submitted on time, interest at

“the rate of 18 per cent per annum was to be charged on the unutilised

portion of the advance from the date of drawal to the date of refund of .

advance. Further, a Circular issued (August 2016) by KSSM stipulated
that advances paid to SID Coordinators for conduct of camps should be

settled in full, ten days after the conduct of each camp.

Audit observed on a scrutiny of the accounts pertaining to 263

Disability Certification 'Camps conducted during 2012-17 that advances
gi\}'en. fo 12 SID Coordinators and 41 Vayomithram‘ Coordinators
amounting to 370.66 lakh .Were vet to be fina'ii;r:sett'lé-d, It was further
observed that 24 Cbcrdinators (four SID Coordinators and 20
© Vayomithram Coordinators) had quit their jobs, minimising the scope

of recovery of %15.05 lakh advanced to them.
GOK stated (December 2017) that consequent to audit observations,

Fchaia/mvi23/PAC Draft Report/Social Justice Departinent/17,02.2023, 23.02.2023, 25.02.2023, 0120523, 20.07.23
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202 of the 263 nnsetded advances were' scrutinised  and adjusted and
the temé.ining cases were being -followed up. Details of sett-lem.ent of
advances. indnding interest on delayed tefund of unspent advances
were not produced to audit for Verlficatmn KSSM should ensure that
advances thade are adjnsted/ receveled in'a timely mannet 50 thas there
is no loss to the Government excheqnet | | |

[Note received fmm the G@‘Vemment based Onf’the above agudit
paragraph is included as Appendix T}

‘Excerpts from Committee's disensstnn with dejpattmental offieials

95. The Commtttee observed that scmttny of accounts pertatmng

o to 263 Dtsabﬂtty certification camps conducted dunng 2012 17 shows

“that advances given to 12 SID co- ordmatms and 41 Vayomltram co-

‘O?C}LIHEIEOTS amountlng to % 70. 66 Iakh were yet to be settled It was
further observed that 24 co-ordinators (4 SID and 20 Vaynnntram) had
qut thelt JObS mmmnslng the scope of tecovery of ¥15.05 lakh
advanced to them. The Dlrector Soczaﬁt Justice Department 1nf0rmed
the Commttte that only 10 cases are pendmg out of tota.l 56 The ‘
Tlnanee Offlcel KSSM further lnfOtmed the Comr‘nttee that these 10
pending cases might be settled then, but rernamed unsettled in the
re(':ords' due to nnn—avaﬂabi];ity of Concerned fﬂes Tne Joint Secretary,
Flnance Department stated that an amount of less than 20 Lakh had
to be sertled in that case. He fu;tther added that if the case was settled
i should have been entered 1n tne advance regtstet The Principal
Secretary, Social Justice Department pointed out the laxity of the
officers/Vayomitram ce-ordinators, to which the Dtrector Social Justice
Department reuponded that concerned offlcer was given memo
followed by other procedures. The Cominittee recommended that

KSSM should ensure that advances made are adjusted /recovered in a

FebaD/IMEPAC Drafe Report/Sotial Justice Department/17.02.2023, 23:02.2023, 25.02,2033, 02.06.23, 22.07.23
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timely manner and directed the department to fix responsibility on the

- concerned officer and to furnish report on the action taken against him.

Cﬂmdusmrﬁee@mmm_@atmn
96, The Cominittee directs KSSM to engure that advances
made are adjusted/ reeovered ina t‘im,eﬁy manner in order to avoid
loss to the State eﬁgehequer, The Committee urges the depammem
- to fix responsibility against the concerned officials and directs the
department to furnish a report regarding the action taken agaﬁmi

the erring officials to the Committee urgenily.

4.13.3 Delay in supply of iraeeines
The Empowered Committee decided (Novembel‘" 2012) to administer
Rdbeﬂa/ MMR vaccines across the State through the existing network of
Department of Health a'rld Family Welfare. Accorctmgly, GOK accorded
| s_anc‘ﬂon (May 2013) to administer MMR vaccines to all babzes in the
age group of 15-18 months and Rubella vaccines to female children
studying in the VI, IX and X standdrds in Govemment/&ded schools.
As per the Empowered Commmee decision (December 2012), the
_Di_rectm of Health Services (DHS) was to forward to the Kerala Medical
S-upplies' Corporation Ltd. (KMSCL), detailed estimate of vaccines o be
pmcﬁred after collecting details from the Government hospitals and
Director of Public Instruction (DPI) and to forward a copy to KSSM for
: makj.nghipayments.' Details of funds routed to KMSCL for supply of

vaccines during the period from 2012-13 to 2016-17 are as shown in Table.

Table 4.7: Details of funds obtained for supply of vaccines
( Iin crore)

Year Funds obtained | Flll'ldo released to Balanee Wﬂh KSSM
from GOK g KMSCL .

Fcb413/IM 23PAC/ Dirakt Report/Social Justice Deparunent/17.02,.2023, 23.02.2028, 25.02.2028, 02.06.23, 22.07.23
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C Aundit ObSET‘VGd that the DHS 111t1mated (March 2015) KSSM about the
 non- avaﬂabihty of MMR Va.ccmeﬂ for more than SIX months i Imany
hosp1tals and requested immediate mtervenuon Tt was seen that the.

KSSM failed to fulmsh proposals for 1mp1ement1ng the scheme durmg
2015- 16 resuitmg in Iapse of ?7 64 Cmre allocated in the budget
Further, I seven Crore recelve-d from GOK during 2016- 17 remamed

. ununhsed (October 2017) and parked in the TSB Account of KSSM
: GOK stated. (December 201/) that supply:order was placed in.March

2015 for fadmmlsterlng vaccines durmg 2015-16" and ‘the same was

| éupplfed ondy in July/August 2016. It was further stated that these
were enough for administering vaccines during 20.16 17 and hence no

proposals were made for drawal of funds in 2015-16. The reply was not
acceptable since KSSM was aware of the stock-out of vaccines flom'
September 2014 onwards and hence purchase orders should have been
placed with KMSCL much earlier than March 2015, Thus, laxity of the
- K55M resulted in non- avaﬂabﬂzty of vaccines for almost two years.

| Durmg EXH. Conference (December 2017) ED, KSSM admitted the lapse
on the partof!KSSMq Further GOK stated in the Exit C@nfepgnce that
_ monitbring system for supply and utilisation of vaccines would be
strengthened |

[Note received fmm the Government based on the ab@ve audit
paragraph is included as Appendix IT]

Excerpts from Committee's discussion with departmental officials

FebaDIWI23/PAC! Draft Report/Socfal Justice Department/17.02.2023, 23.02,2023, 25.G2.2023, 02:06.23, 22.07,73
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97. When asked about the status of | administration of
Rubella/MMR Vaccine, the D‘ir.ector, Social Justice Department replied
that now Health Department is in charge | of administration of
Rubella/MMR vaccines. The Committee ﬁirﬂ‘ler observed that although
DHS intimated about the non-availability of MMR Vaccines for more
than six months in many hospitals and requested immediate
- intervention, KSSM failed to furlliﬁh proposals for iinplementing the
scheme during 2015-16 resulting in-Iiap.se of X 7.64 Crore alloted in
budget. Further X 7 Crore received from Government of Kerala during
2016-17 remaiﬁed unu't_ilised in TSB Account of KSSM. The Committee
further commented that usually departments are unable to fully utilize
the budget allocations since its fund allotment is received only at the
fag end of a financial year. Gommittee directed the department to
furnish the details of the present status of the delay in the supply of
vaccination. |

Conclusions/Recormmendations
- 98. The Committee observes that there is laxity on the part of
- KSSM to furnish proposals for implementing the scheme of
supplying vaccine even though DHS had intimated the non-

availability of MMR vaccine for a long period which resulted lapse

- of ¥ 7.64 Crores allotted in the budget for the scheme and warns

that such negligence should be avoided in future especially in such
situations that demand cautious intervention of the authority.

99. The Committee directs the department to furnish a
detailed report on the current status of the pmm—rement & supply

of Rubella/MMR vaccines.

FudD/TIZ3/PACS Draft Repart/Social Justice Department/7,02,2023, 23.02.2023, 25.02.2023, 02.06.23, 22.07.23
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| 'j4 14 Thalaiam Seheme

| Gevemment accorded (February 2010) san ctlon to lmplemem: the
B . Scheme "Thalolam to pmmde free treatmem to the ch ldleﬂ below 18

| years of age WItb sze threatenmg dlseases such as Kidney diseases,

Cardzovascular dlSEESES Cerebrai ‘Palsy, - Brittle Bone chseas_e,
Haemop}nha Theﬁasselma Sickle Ceil Anaemla - Orthopaedic

defonmmes and other Neuro Developmentai Dlsab:;htles . Congenital

. _anomahes (Endosulfan Vlcums) as. well as treatment and su*zgemes in
._emefgency cases. The scheme Was to be 1mplemented through 18
Emgame._led Hospitals. Auc‘_ht.observed than an amount of ¥38.39 crore
.- was spent under the scheme during the p-er-iod' 2012-17.
; f}.;jl,fé-;i ,InadmiSSihle-payment of investigation chargee_ o
'As""; per 'guidEIines | of ‘the sche:m'e'.issued (March 2010) by K-SS.M-,
.- whenever. a beneﬁciery under- the scheme was required to undergo

111vest1gat10n outside the hospital in’ the prwate sector due to non-

avaﬂabihty of faelhty in the empanelled h05p1ta1 sueh charges- were -

- also to b-e‘remmburse.d- u«nderq the scheme. The Superintendent of each

hespital - along: with_,“thehHead‘ of the Department of & Sjj-eciality
concerned, wads to prepare a panel of diagnostie, centres and fix the.

rates of investigation charges through negotiation. The beneficiary was

~ to be sent only to such centres where the rates for tests/ imfestigations :

were pre- -fixed. The payment for such tests was - to be thereafter

relmbursed to the dia gnostlc centres

~ Contrary te the above inst‘rueti-ons Audit "’noticed ‘that panel of

investigation centres and negetlated tates for mvesUganns outmde the

- hospitals were not prepared aﬂd furnished to KSSM by the empaneﬂed

hOSplL’:llS_. Audlt-further-observed that the expendltur-e incurred under

FebaD/YM 23(PAC Draft Report/Social Justice DEpaﬂmEll‘U’iT.U?L.ZOZH, 23.02.2023, 2‘5._0‘2.2023, 020623, 22,07.23
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Thalolam scheme during 2012-17 ‘inlclude_d the reimbursement of
charges for Various invéstigative tésts of patients conducted oﬁtside the
| hospzta] KSSM: provided funds in advanc:e for - 1mplemer1tat1011 of
Thalolam scheme and the hOSpltEﬂC furnished Uﬁhsatlon Certificates
(UC) for the funds received. Audit observed that the claims of charges
for m\fesngauons conducted outside the hos pitals were admitted in full
by the hospitals. It was, however, noticed that Statements of
Expenditure with details of patients and investigaticﬁ charges incurred
from outside agencies were not forwarded to KSSM along with the UCs.
The failure of the KSSM to insist upon .panel of investigation centres
and negotiated rates for investigations outside the hospitals resulted in
reimbursement of entire amount Claimed-by the investigation centres
outside the hospital. In the absence of negotiated rates, Audit could not

| verify the corr‘ectnes’s of amount reimbursed to investigation centres.

GOK stated (Decémber 2017) that similar empaneiment was mandatea
under other schemes.. Thus, it was taken as gramed that such
empanelment and renewal would have been happening regularly at
hospitals and admltted that no Cross verification was done to ascertain
this. Reply of 'the . Government  indicated that the scheme was
implemented in a casual manner WIthout following the prescribed
guidelines issued by GOK. | |

[Notes received from the Government based on the above audit
paragraph are included as Appendix I1] :

Excerpts from Committee's discussion with departmemal officials
100. Regarding the audit para, the Committee enquired whether
private hospitals are included among the 18 empanelled hospitals
under Thalolam scheme and also directed to furnish the list of
empanelled hospitals under cach s-chemé. The Director, Social Justice

FchaB/IMZ3/PAC Draft Report/Sociel Justice Department/17.02.2023, 33.02.2023, 25052023, 02.06.23, 220722
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Department informed that prlvate hospltals are Included in the

empaneﬂed hosplta?<’ and. also agreed to furmsh the detaﬂs

101.  The Senior De:puty"- Accountant General pointéd  out
instances of reimbursement by KSSM, Wh«en-\-there was non availability
of .certain investigation facility. in the empanelled hospltals for a
benefmary under the scheme.

102, Committee opined that relmbursement of mvestlgatlon

‘ charges without vemfymg the correctness of the amount could not be

‘endorsed and directed the. department to ensure that investigation

charge outside the empanelled hospitals were reimbursed at a

~negotiated rate and to furnish a status report in this regard.

- Conclusions/Recommendations J
| 103. The*()ommi_ttee observes that the panel of investigation
centres aﬁd negﬁtiatéd rates for investigatidns outside the
hospitals were not prepared and furnished to KSSM by the
empaneﬂed hospitals and the failure of KSSM to insist upon panel

of investigation centres and negotiated rates for mvestlgatmn

outside - the hospltals in the private sector resulied in

reimbmsemem of entire amount claimed by the investigation
centres outside the hospital. The Committee further observes that,
in the absence of nég@tiaited rates, the acturécy of the amount
ca’m’d not be verified at the time of reimbursement. -;Therefdre the

C@mﬂnttee urges the department to ensure that the investigation

‘-cbarges outside the empanelled hospntaﬂs are reimbursed at a

neg@mated rate. | | |
104. The Committee also dnrects the department to pmwde

the stams fep@l"t on this matter ur genﬂy

FcbaD/AMEI/PACH Draft ReportSocizl Justice Department/17.02.2023, 23.02.2023, 25.02,2023, 02.06.23, 22.07.23
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4.14.2 Internal Control

As per the _gﬁi_delmes of the scheme Thalolam, a yearly Receipt and
.P.ayments statement as on 31 March should be furnished by the
- Hospital, duly certified by a Chartered Accountant to KSSM. Audit
noticed that the certified accounts of Thalolam scheme were not
obtained from two out of seven empanelled hospitals in three selected
dIStﬂC'ES viz., Government Medical College Hospital,
- Thiruvananthapuram and  Regional . Cancer Centre (RCC),

Thiruvananthapuram. During 2012-17, an amount of 330 lakh and %19

lakh was allotted to Government Medical College Hospital,
Thiruvananthapuram and RCC, Thirﬂvananthapuram, respectively. The
séheme was not even implemented in Government Medical College
Hospital, Manjeri till date (A{Jgust 20173, which was in the list of
empanelled hospitals. As a re;sult; KSSM failed to monitor the proper

utilisation of fund for the intended beneficiaries.

GOK replied (December 2017) thaf dire_ctions were giyen {0 th.e
‘authorities  concerned at Government Medical College Hospital,
‘Thiravananthapuram and RCC, Thiruvananthaipura'm to submit yearly

statements without delay. In the case of Goverﬁment Medical College

Hospital, Manjeri a detailed report on number of proposed beneficiaries
and expeéted expehditure called for by KSSM was awaited.

[Note received from the Government based on the abe:rve audit
paragraph is included as Appendix II]

Excerpts from Cammmee s discussion with departmemai ofﬁmaﬁg

- 105. The Comm1ttee wanted to know whether pending yearly
statements of accounts were received from Government Medical
Coﬂege Hospital, Trivandrum and RCC. The Principal Secretary, -
informed the'Committee that all hospitais exé.ept RCC had submitted

Fch4D/AINMZE/PAC/ Braft Report/Secisl Justice Depaﬂmul“lb’l’?ﬂZ.EDZB, 23.02.2023, 25.02.2023, 02.06.23, 22.07.23



the yearly statemem of accounts HOWeVér msplte of repeated
‘remmders RCC dld not submﬂ:ted the same To the Commlttees

: @pmmn thai aﬂotmem: and release of fund should be stuctiv biocked if

3 year ly statement of accounts Wwas not’ subrmtted on tm:le the Prmmpal

. Secretary, qomal Justlce Department rephed that aﬂotmen’r of fund was
: con*rmumg Wxth :the expectatlon thai: they would furmsh the statement
_shortly |

106 The Commlttee Domted out that it is stated in the reply that

I deta;led expendﬂ:ure,statemem and expected_ number of beneficiaries

for .releas-ing aci%%ance amount, under the schéme' from GMC, Manjeri |
have not been submztted to KS SM as dlrected for the implementation of
_ Thalolam Scheme in thIS hospltal To whlch the Principal Secretary,
Somal Jusnm Departmem clanﬁed that it rmght be the status durmg;
the penod of audlt but now Governmentt Medlcal Coﬂege Man}eu has’
B been mcludﬁd in the list of empaneﬂed hospltals under Thalolam
‘Scheme, | R | |
107, Comimittee smggested that the I%departm'ent should make

~efforts. to obtain- the yearly statement of accournts from ‘the RCC,

. Thiruvananthapuram without delay- and.. furth.er . directed  the

department to make follow up action in this regard.

Conclusions/Recommendations

~ 108. The Committee expresses its concern qv.jer{ the inertia on
~the part (ﬁ the empanelled h@-spiﬁ;als -esp;ecially on the part of the
Regional .Cancer Centre, Thiruvananthapuram; in submitting the
yearly statements on receipts and payments as per the guidelines
- of Thalolam Scheme: The Committee views tli-ai: the lapses on the
part of the Regional Cancer Centre are very serious and diﬁects to
submit a- detaﬂed report regardmg 'thls to the Comrmttee urgemly

BebITMZPAC Draft Report/Social Fustice Depan‘.mem.ll? 02.2023, 23,02.2023, 25.02.2023, 42.0623, 22,0723
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109. The Commiﬁ_ee recommends that the department should
malke ea_mesteff@rts to obtain yearly statements of accounts from
‘the empanelled hospitals without delay and also dirvects that the

- department should take strict follow up actions in this regard.
4.14.3 KSSM failed to provide funds thereby affecting treatment

Audit noticed that the SAT Hospifal, Thiruvananthapuram did not offer“
‘ ti"ea'tment‘ under the 'scheme between 04 May 2016 and 14 November
2016 (more than six months), .even though an average number of 27
new registrations and_39 review cases had benefitted per month during
the preceding period from May. 2015 to April 2016 under the scheme.
" The Hospital admitted (July 2017) that it lacked funds for taking care
of p.atients under the Schenﬁe..‘ KSSM stated (September 2017) that the
'final instalment of %15 lakh out of 340 lakh due for 2:015—1'63?‘5*«’%315

released to SAT Hospital in February 2016 and thaf: 370 1akh was pald

,to the Hospital in 2016 17 in two instalments of 320 Iakh and 2‘50 1akh

- in October 2016 and March 2017 respectively. Audit observed that
K5SM did not make any payments between Febmary 2016 and October
2016, thereby‘affecting the implementation of the scheme during the

period.

GOK stared (De'cemb‘er 2017) that KSSM did .ﬁot have sufficient funds
to implement the scheme during 2016-17. The reply was not factually
correct as the accounts of KSSM revealed a closing balance of ¥124.41
crore during 2015-16, Thus, despite availabﬂity‘ of large cash balance,
KSSM failed to provide sufficient funds to cne of the majof empanelled

hospitals implementing the scheme. -

¥ehaD/IVI23/PACH Dyaft Repori/Social Justice Depariment/17.02.2023, 23.02.2023, 25.02.2023, 02,06.23, Z2.07.23
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[Note received from the Government based on the above audit
paragraph is included as Appendix IT] )

Excerpts from Committee's discussion with departmental officials

110. Regarding 'th_e audit qliéry, the "Drir'e'ctor, Social Justice

| Departmert informed the Committee that closing balance of 2124.41

Crore during 2015-16‘pointed out by Accountant General comprise the
overall amount alloted to KSSM for various schemes. She also stated
that details of all transactibns including released and received amount
between February 2016 ‘_a_nd Octobér. 2016 had been submitted for
audit and that in some ’mognths, amount had also been released in
excess of receipt. | _I .

111. The Principal Secr'é'.tary, Social Justice Departmeht stated
that paymeht can be made under a scheine only if it is allottéd for that
particular scheme in the H-eald of Ac'count, and furthér, the amount can
be utilised only for the pﬁ'rpose allotted to it. KSSM has a total budget
allocation of 100 Crore, under various heads for various schemes.
She informed the Committee, that she should submit a report as to the
fund and Balance amount on each scheme as pointed out by the
Accountant General.

112. On Senior Deputy Accountant General's opinion, payment
should have been done after re-appropriation. The Director, Social
Justice Department replied that EVery year they recommended for re-
appropriation after submitting the proposal, but fund could be released
only if it was received from Government. The Joint Sécretary‘, Finance
Departmeﬁt clarified that proposal for re-appropriation should be
submitted through Social Justice Department, with the concurrence of
Planning Department. Finance Department would admit re-
appropriation only after .approval from Planniﬁg Departlﬁe.nt; To which

¥chaD/IM2YPAC/ Draft Report/Sacial Justice Department/17.02.2023,.23.02.2023, 25.02.2623, 02.06.23; 22.07.23



.'the D1rector Soc1a1 J"ustlce Department responded that in this case,
proposal . was subnntted fer fe- approprlatton but there are 'some
| instances where Flnance Department dtsallewed re- approprlatlon even
if proposal was submltted Comrmttee observed that despite the
avarlablhty of a large cash balance Kerala Socral Securrty Mrssmn failed
.to provrde sufflc1ent funds to ma_]or empanelled hospltals ‘which
| nnplemented the scheme | |

Conclusmn Recommendatlon

113 The Commlttee percerves from the audlt observatron
that even though there ex1sts a large cash balance in the accounts
of KSSM KSSM falled to provrde sufficient funds to one of the
major empanelled hospltals 1mplementmg the Thalolam Scheme.
| " The’ Commlttee desrres to pomt out this. 1nc1dent as a typical

.' example of the callous attltude on ‘the part of KSSM towards a
'matter that requrres prlme concern ‘and oprnes that measures

| should be taken to avord such flaws in future

4.15 ‘Vayomithram Sy G ‘

GOK .ghidelines (September 2011) ,.'required .Vayomithram scheme to be
implemented in all"CorporatiOns/M.unicipaHties in the State to ensure
good health of eide:rly' persons abov;e_ 65 years of age. Audit noticed that
'~ against ,the requ_ire_ment_ of a Vayornithrarh _.unitl_?for‘ea_ch of the 93
. Co‘rp-orations/Mu_nicipali_ties‘s‘. ‘in the State, there were only 74
~ Vayomithram units- (in six (;orporati‘_on:s; and 68 Municipalities) as of

- August 2017.

Revised "Guidelines of the scheme {(December 2014) required the

* appointment of Vayomithram Coordinators in each of the Vayomithram

17 A Vayonnthram Unit comprises of a Coordinator, Dottor, Staff Nurse and Junior Publl(: Health Nurse.
18 Six Corporations and 87 Mun1c1paht1es : .- ‘ |

FCMD.’JM-ISIPACI Draft Report/Social Justice Dvepgﬂmentl‘l?.z.ml'i, 23,02.2023, 25:02,2023, 02.06.23, 22.07.23
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‘units. The \fayomlthram Coordlnators were tasked with the

| admlmstlatlon of Vayomlthram camps conduct of health camps for the

aged detectlon of dropouta from regzstrants in moblle camps conduct
of at least fwo review meetmgg in a month ete. o "

Audit noticed that out of the 74 Vayomlthram umts 3‘7 units were
functlomng w1thout regular Vayomlthwm Coordmamrs It was seen

that 19 Vayomithram. Ceordlnators and seven SID Coordmato:s were

| glven addmonal respon51b lity @f 25 and 12 units respbcnveiy Six

Vayomithram Coordinators were a]lotted addltlonal charge of two
clinics. Tt was also seen that while one S Coordinator was allotted

additidn'al chargé of three 'Vayémifhram, units, three SID Coordinators

were allotted additional charge:-of two Vayomithram units.

As mentloned in palagraph 4,12, the. Vayom1thram Coordinators

,who were also responsﬂ:ale for overseeing the Snehasparsham schemza

- failed to ebtain the derails of unwed mothers in their locality, which

adversely affected the implementation of that scheme. Similarly, a

~mention was made in paragraph 4.13.1 of this report ,abqut(thé poor

performance of SID Coordinators in the conduct of camps and
clearance of pending -apgli;gatio-n5~ for disability .certificates'. The

ovérburdening of. the SID Coordinators resulted in lesser number of

~ camps ,conductéd under. the Scheme, The pendency of applications' was

818, 1,433 and 7,610 applications respectively in I&ukki, I_{a.saragod
and Thrissur districts. Audit nptic;gd_t_hat only four, 12 and 19 camps
were conducted berween 01 August 2016 and 30 June 2017 in the

three districts respectively, Thus, ‘these districts should have conducted

at ledst 38" more camps for clearance of 9861 pendmg applications.

Aumt observed that failure of KSSM to set up stipulated number of

19 One camp for 250 applicants, Thus, Idukid, Kasaraged and Thrissur had to conduct three, five and 30 more
CATPS 1eqpectwcly to elear the pendency in applicaticns.

PebaDfJM23/PAC/ Draft Report/Social Jusiice Department/17.02.2023, 23.02.2023, 25.02,2023, 02.06.23, 22.07.23
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Vayomithram Units and shortfall in thé- number .of Ceerdiﬁators_ also
led to faﬂﬁre to obtain details of mee'd‘ mothers in theif focality under
Snehasparsham, failure to éon:dmct health camps forl the aged, delay in
issue of d:isabﬂify c-ertificaﬁeé' and resultant lﬁardships- te the disabled,
failure to detect dropotits from regi-sﬁ‘ants in mobile camps, etc.

KSSM stated (Octdbér 2017) thart steps were initiated to implement the
préjett iﬁ all 93 Muniéipahties/Corporations in the State. GOX stated
.(Decerﬁber 2017) that steps were a_lready_taken to appoint required
number of coordinators on contracﬁbasis. This was also reiterated by
the ED, KSSM during the Exit Cohferencé. |

[Note received from the G_oﬁer‘nmemt based on the above audit
paragraph is included as Appendix Ii] '

Excerpts from Committee's discussion with departmental officials
114. The Committee warnted to know whether the vayomitram
project had been implemented in all municipalities/Corporations and
how the Vayomitram Co--ordinatofs_ were appointed. The Director,
Social Justice Department informed the Committee that there were a
tétal of 106 units, except in two mﬁnici‘lﬁalifies — Koduvally and Aluva.,

In most units, the district co-ordinators are working as vayomitram co-

ordinators.” To a specific query of the Committee, the Director replied -

that the ward level clinic was comprised of a Medical Officer, Staff
nurse and Junior Public Health Nurse, and the seléction was conducted
at the district level. |

Conclusion/Recommendation

115. The Committee recommends the department to take
necessary steps to appoint the required duinbers of Vayomithram
,co—_ordimaétors for the effective implementation of Social Security

Schemes.
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_ ,4;1‘6 Katunya Depes}lt S’cheme. ._

- GOK accorcled admtmsttattve sanctton (l\/larch 2008) for 1mplemettung ,

Karupya Deposzt Scheme with the. ObJeCtIVG te ralse resoutces for

'medlca and educatmnal support of mentally challenged chﬂdren_
between the age of five and 18, attendmg special schools or who were
‘ninates  of Ofphanages/mstltutmns The. scheme ‘was subsequently

eatended (Febtuary 2009) 1o physmally challenged chlldten GOK also.

proposed (Match 2008) tor telease ? five Crore to the Du‘ector of Social

; Wel‘Fate Depattment for the purpose The scheme provided for willing

depositors to dep0-51t in any treasury, multlples of ¥ one lakh. No

111tetest was payable on these dep051ts The rnoney, thus ratsed would

'_ be depos1ted in the State treasury for one year and was :tenewable on

annual basis. An incentive of ?15 000 per deposit of '?' one lakh, would

- be paid to the beneficiary by the KSSM which would be released to the

bene:ﬁctaty institution for meeting the spec1al reqmrements of these

'-Cl'llldl‘eli in the areas of medtcal care mcludmg surgety and speclal
o eqmpment TUIthl’l Fees mcludmg special lilllthl’l nutt_ltlonal

‘supplement dotheés and computer

Conmdenng that the scheme was not bemg run effecttvely by the boc1al N

~Welfare Depattment and ‘to attract more contrlbutlons by way of

- providing income tax e-Aem.ptlon on donattons ma_de to KSSM_, GOK

entrusted (January 2012) the implementation o.f the schemé to KSSM
and; released I10 lakh. Audit observed that the performance of the

KSSM. in amplementatton of the scheme was also very poor as shown

" below.

- Only 325 lakh was received as deposits ddtmg 2010- 15 and ?6 09
lakh as interest accrued on the dep051ts -

Heb4D/AIVI23/PACY Dirali Report/Social Justice Depan‘rn Ei)tfl'?.ﬂ?.?[)éfi, 23,02.2(}?3, 25.02.2023, 02,06.23, 22.07.23
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< There were 51,011 children in 1,164 orphanages run by the
Government and in the private sector. There were also 33
* mentally challenged and seven physically disabled children-in
institutions under the Social Justice Department who were
ehgible to obtain benefits under the scheme. However, it was
seen that only %0.78 lakh was distributed as assistance to five

A beneficiaries during the period from February 2012 to June 2015.

« The assistance distributed to three of the five beneficiaries was in
violation of GOK guidelines since the assistance was released
directly to parents of children who were neither students of
special schools nor residents of any orphanage. These children
could have been assisted through other schemes such as ‘We
Care® run by KSSM. :

« ‘As per the scheme guidelines, KSSM was to design and
- implement the scheme as joint venture with the Corporates,
P5Us, and Foundations, NGOs, individuals and LSGIs. However,
only one PSU contributed 320 lakh in 2014 for implementation of

the scheme.

.Laxity of the KSSM in implemeﬁtation resulted in the scheme failing to
realise its mtended obJectlves KSSM, by not releasing assistance to the
. beneﬁmary 1nst1tut1011 failed in ensuring the utilisation of a3315tance for
the purpose env1saged, i.e., health care, nutrition, education of

mentally and physically challenged children.

[Note received from the Govemment based on the above audit . -

paragraph is included as Appendix II]

Excerpts from Committee's discussion with departmental officials

116, The Committee enquired whether Karunya Deposit Scheme

was continuing, the Director, Social Justice Department replied that

scheme was continuing and had provided financial assistance to 6

20 A payment éateway of the Social Justice [epartment to mobilise funds far the KSSM to collect
contributions to support/assist such individuals/groups wha are in dire need of social Security.

Feb4D/IM23/PAC/ Draft Report/Social Justice Depaitm EnthT.OZ.ZOZIS; 23.02.2023, 35,62.2023, 02.06.21, 22.07.23
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chﬂdren 1nclud1ng 3 children Wlth spe(:lal sanction. When asked about
the acceptance of new apphcauons the Dlrector Soc1a1 Justlce'
Department said that right now there are no chlldren who are eligible

under the Governments gutdelmes

117. When asked about the . 51021 pendmg appllcatlons, the

'Admmlstrator cum- Accounts Ofﬁcer KSSM submltted that these

applications were invited as per the decision taken to include children
from BPL families since eligible beneficiaries under this scheme was not
found. But Government sanction was not received as it was violation of
Government of Kerala guidelines. . | | d
118. The Committee wished to know whether corporatlon/PSU’

etc provide fund for this scheme. The Director, Social Justice
Department enlightened the Committee. that Social Just1ce Department
deﬁp051ted %10 lakh as Fixed Deposit and Malabar Cement with X 20
Lakh Fixed Deposit. The Principal Secretary, Social Justice Department
further added that p‘ublié. contributions are being collected though 'We
Care' scheme run by KSSM but there was no major investments in this
scheme. '

Conclusion/Recommendation
119. No Comments

4.17 Conclusion

- KSSM was conceived to formulate and implement social security

schemes in the State. While accounts for the years 2015-17 were yet to
be finalised, the systemic deficiencies pointed out by auditors during
the years 2012-15 were still persisting. Diversion of scheme funds was
noticed. Applications received from potential beneficiaries were not
efficiently processed in time, resulting in many of them being denied
the ben_e'fits'of the schemes. Internal control was weak leading, to poor
financial management and deficiencies in implementation of schemes.

The performance of KSSM needed to be improved upon.

Feb4D/IM2S/PAC/ Drafe Reprrt/Sagial Justice Department/17.02.2023, 23.02.2023, 25.02.2023, 02.06.23, 22.07.23
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[Note recewed from the Government based on the above audit
paragraph is included as Appendix II]

Excerpts from Committee's discussion with deparfméﬁtal officials
120. The Committee highlighted the audit objections in the
conclusion paragraphs of the C &. AG and directed the department that
the lapses should not be repeated in future.
Conclusion/Recommendation
121.. The Committee notices that many lapses have occurred
on the part of KSSM in implementing Social Security Schemes and
opines that utmost care should be given - for avc;idin_g such

occurances of flaws in future.

Thiruvananthapuram, : o SUNNY JOSEPH,
10" August 2023. Chairman,
Committee on Public Accounts

FebdT/IMI3/PAC/ Draft Repert'Social Justice Depactment/17.02.2023, 33.02.2023, 25022023, 02.06.23,22.47,23
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APPENDIX I

SUMMARY OF MAIN CONCLUSION/RECOMMENDATION

sl |
| No.

‘Para
No.

‘- Department -
| Concerned

Concln.si_on/R.ecornmendation “

5

Social Justice

suBrnitting, audited / expenditure statements to KSSM

-on time, and eicpresses its strong displeasure at the

| to RCC for the time— bound corn'pletion of auditing and|

the duly furmshlng of expendlture statements and audited

The: Committee ebserves that certain ernp_anelled
hospitals, — mainly Regional  Cancer . Centre,|

Thiruvananthapuram are showing reluctance in

inaction on the part of Regional Cancer Centre. The

Committee directs the department to give strict instructions|

statements to KSSM.

12

| Social Justice

‘The Committee understands that all Government

officers who receive and handle money are-required to|

|K.T.C. and should enter all mnnetary transactions in|

-resulted in an unre_conciled balance of ¥ 99.50 Crore.

keep a cash book in Form TR 7A as stipulated in

cash book as soon as they occur and should be attested
by the Head of Office. The Committee opines that
non-maintenance of cash book is a clear violation of

Rule 92(a) of the Kerala Treasury Code and it also

13

Social Justice

The Commitiee directs the: department to issue strict,

'book and accounts. The Committee also urges the

instructions for the proper maintenance of the cash

ﬂlome/fep4d/Desktop/appendix 1 (Social Justice).odt
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department to make use of information ‘technology—

enabled services }fo'r the proper ‘maintenance of cash

book to aveid future failures,

Social Justice

- lakh -deducted, as TDS on interest accrued on FD during|

The Committee (.)bserves. 'ﬂiat afi amount of 340.27

the period 2009-10 to 2011-12 of Kerala Social|
‘Security Mission ‘could have been refunded if the|

income tax return had been filed properly on time.

Social Justice

The Committee directs the department to identify the
officers who failed to file the income tax returns on
time and also directed to take stringent action against

the officers responsible for the lapses. The Committee

directs the department to inform weather the TDS]
éamount had been remitted to the income tax|

department,

| Social Justice

lofficers who are dealing with IT returns, e-filing

The Committee also recommends that appropriate

training and awareness should be provided to the|

related matters in order to avoid such lapses in future.

4 18
5 19
6 | 20
7 24

Social Justice

The Committee expresses its displeasure at the
injudicious decision of the Government to transfer to

the tune of X 20 Crore from the corpus fund of KS‘SM.

/home/fcp4d/Desktop/appendix 1 (Social Justice).odt






|of intefest of X 0.59 Crore to the KSSM,

to the Kudumbasree Mission which led to a premature .

25 crore Fixed Déposit closure and a consequent loss

29

' Social Justice

extending  insurance = coverage for  elected

been done so far. The Committee also urges the

The Committee enquires whether the amount spent for

réprésentatives of LSGIs, agai.nst the objeétive_s of the
KSSM, has been received back from the Government.
The Commiittee directs the department to reimburse the:

amount to KSSM on an urgent basis if this has not

department to furnish a comprehensive report in this

regard to the Committee at the earliest.

38

Social Justice

{printing, distribution and collection of proceeds on sale!

‘irre'sponsible attitude of KSSM in not taking any aictionl

The Committee notes with grawe concern that no

accounts were maintained properly by the KSSM on
of stamps arid expresses its displeasure at the|

against the loss of fund of $8.01 lakh,

10

.3.9_ .

Social Justice

1b'ecause of the lethargy of the officers involved who

expresses deep dissatisfaction  in the failure to take

The Committee notices that such a loss had oCcurre_d'

did not keep accounts properly. The Committee

fhome/fepdd/Desktop/appendix 1 (Social Justice).odt
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"Jaction against officers who comumit errors or'to f'ind.out_‘
who is responsible for the act 'of_ omission. The
o Comiﬁitt‘ee’ opines that respon'sibilitg} should be fixed|
{against ‘the erring o_fficials' in order to avoid ‘the.

|repetition of such lapses in the future,

11

40

Social Jl-istice

fadequa'te'.meas.ures for the disposal of unsold stock of

The Comini_ttee directs the department to take

stamps which are maintained in the office,

12

45

| Social Justice

|list of empanelled hospitals under the Schemes of

/Kathoram and Shruthitharangam in each district.

The Committee dire;its the department to furnish the

- 13

52

Social Justice |

|deserve the most sympathetic consideration from

|pendency in disbursing financial assistance to them at

‘the earliest.

The Committee points out that caregivers of patients

society. and directs the department to clear the

14

. -

Social Justice

assistance to some of the beneficiaries under the

The Committee unders_tand-s that the financial

scheme which was sent through money order have not|
received the beneficiaries such as mis-sent, address not

found etc and also causes 5% loss as postal|

commission.. As per the guideline, the financial

/home/fep4dMesktap/appendix 1 (Sécial Justice}.odt
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assistance must be sent through the SB account in the

name of the caregiver of the patient. In this situation,

the Committee urges the department to take measures

to change the mode of disbursement of payments from

Money Order to Direct Benefit Transfer via banks;

15

61

Social Justice

The Committee directs the department to take urgenf
measures to change the mode of disbursement of
payment from Money Order to Direct Benefit Transfer
via Banks and to ensure prompt processing = of|

applications received under the scheme.

16

64

Social Justice

The Committee recommends to the department that the
internal control mechanism of Kerala Social Security
Mission should’ be strengthened for the efféi:‘tjvé‘

implementation of all the Social Security Schemes.

17

70

| Social Justice

The Committee recommends that the department

- /should ensure that effective measures are taken to

clear the existing applications for financial assistance

under the scheme Snehapoorvam without further delay;

18

78

Social Justice

The Committee recommends that effective measures.

should be taken by the department and KSSM to

provide financial assistance to eligible beneficiaries,

under the 'Sn_eh'asp'arsham Scheme and urges to furnish a|

status report regarding this to the Committee urgently.

/home/fcpdd/Desktop/appendix 1 (Social Justice).odt






19

85

Sgcial Justice |

|payment could have been avoided. Therefore; 1

The Commitiee observes that if the reéords’oﬁ the'

| ,._'recelpt disposal -or rejection of applrcatlons by the
Child Developrnent Pro;ect Offlcers and KSSM- had
‘been mamtamed properly, the possrblhty of double;'

’Commrttee recommends that the departmerlt sh uldif’

1mplement a software system (o avord

'duplrcatlons in rhe future and also urges the departmem ;: 8
‘ :to take adequate steps. for the proper mamtenance and}

| updatmg of reglsters in this regard

- 20

Social Justice

i

:the Scheme. The Commrttee therefore recommends the

| " applrcatrons for dlsabdlty certificates and 1der1t1ty 'c

The Committee learns that the KSSM_ is thel

i‘mplemeﬁﬁng agency for Statewide diSala_iIity
‘aCk:reditation camps and for the issuance of di-sabgility
|certificates and identity cards. ‘The failure to conduct’

tie camps- has resulted in huge pendency of -'

:_apphcatrons and thus undermines the very ob_]ectrves of

’f;department that strlct measures be taken to ensu o 1]

| are processed within’ a prescrrbed time frame.

93

Social Ji:_tstice

|The Committee also drrects the department to; |
" [conduct spec1al drives to speed up drsabrhty o

certification process and i mcrease the frequency of

such drives for the speedy drsposal of the pendlng‘

: cases within srx months.

/home/fcpdd/Deskeoplappendix 1 (Social Justice).odr
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| e ‘d1spos1t10n of outstandmg cases.

22 f 94 Social Justice | The Comimittee insists that the department submit aj

‘ district wise status report as soon as possible on the

’ 23| 96 Social Justice The Committee directs KSSM to - ensure that advances
' ‘ | made are adjusted/recovered in a timely manner in!
order to avoid less to the State exchequer, The
Committee urges the department to fix responsibility
' against the concemed officials and directs the
' 'department to furnish a report regarding the action
taken against the erring officials to the Committee

' urgently. |
‘ ' 98 Social Justice The Committee.olbserves that there 1s laxify oﬁ the part

| of KSSM to furnish proposals for implementing the
i scheme of supplying vaccine even though DHS had

’ intimated the non-availability of MMR vaccine for a

long  period  which resulted laﬁse of|

‘ X 7.64 Crores allotted in the budget for the scheme and

' | ' warns that such negligence _shd.uld be avoided in future

f . ’ ,' especially in such situations that demand cautious
intervention of the authority.

! 25 99 | Social Justice | The Committee directs the departrnent to furnish a

' ‘ detailed report on the current status of the procurement

‘_ | ‘ | and supply of Rubella/MMR vaccines.
26 | 103 i Social Justice | The Commitiee observes that the panel of investigation

]

smb:/7192,168.11. 20/presshox/ubuntu/PAC Ad/Appendix Vappendix 1 (Social Justice).odt
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| the hospltals were not prepared and furnts" .

insist upon . panel of mvestrgatten centtes B!

| ameunt clalmed by the mvestlgatlon centres outsrde‘
‘absen_eé of negotiated rates, the accuracyofthe ame

-Therefore the 'Committee urges the clepartmen,

lrate

by the empanelled hosp1tals and the feﬂur 2 of KSS

negotlated rates for investigation out51de the hosp :

|in the prtvate sector resulted in relmburseme of e

hos.pltal.. The_ Committee furthier Qbserves-.th_a:t,ﬁ
could not be verified at the ti'me of reimbursein

ensure that the 1nvest1gat10n charges outSIde of ‘_

'empanelled hospitals are reimbursed at a negott"

The Committee also’ direc’cs the department to pro”

104 | Social Justice
the status report on thlS matter urgentlg
128 | 108 Social Justice | The Commtttee expresses its concern cver the _'1

Hin

the part of the Regional ~ Cancer

' guldehnes of Thalolam Scheme The Comrmtte '

:Centre are very serious and dlrects to submit a detf

report regardmg ﬂ‘llS to the Committee urgently

on the part of the empanelled hospitals especiall
G
Thirl‘ii/éinanthélpura'm in subm.iftiﬂg' Thé :

statements OIl ].‘@CE‘IP’[S and payments as pE‘

that the lapses on the part of the Reglonal C

{llqme/fcpﬂdf]]esktop/appendik 1 {Social Justice).odt
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l29) 109

Social J usti.ce

The Commlttee recommends that the department
should make eamest efforts to obtain yearly statements _.
of accounts from the empanelled hospltals w1th0ut
delay and also dlrects that the, department should take -

stnct follow u " tlens in this rega1d

30 | 113

| Sacial Justice

| that even though there exists a large cash balance in the

| 1mpleme-nt1ng the Thalolam Scheme. The Commtttee;‘

B of the callous attltude on the part of KSSM towards a;.

matter that requtres prime concern and opines that |

The Comm:' ee perceives from the audit ohset'vatlon X

_ accounts of KSSM KSSM falled to prov1de suff1c1ent_ o

funds to one of the mmajor empanelled hospltals‘

de51res to pomt out this 1nc1dent as a typlcal example

measu;tes should be taken to av01d such ﬂaws in future. |

(31 15

Social J usttce

The Commlttee recommends the department to take|
o -:n‘eessary steps to appolnt the reqmred numbers of

_Vayd' _‘ilthram co- ordmators for the - effecttve_

‘ mentatlon of Soc1al Securlty Schemes. .

32121

:'-SocialJ'hstiée

| Scliemes and opines that utmost care should be: en|

The Commlttee nottces that many lapses have oc

for avoiding such occurances of flaws in futire, ~

fllomeif6p4d®eelcmp/appendix' 1 (Social J-uaﬂce}.odt
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- Social Justice Department

Action Taken - o |

¢ dudited up to the financial vear 2015-16 and approved by the
Governing Body and that of financial vear 2016-17 & expected to|

| and monthly statement of expenditure are bel ng Qbtzined froe the
| Nospitals except Regionat Cancer Centre, Trivandrum Reg‘ionali

| Cancer Centre, Trivandrum is suormitting only monthly SOE.|

Cancer Cente hes submited the audted sttemens cerife by 3|
{ Chartered Accountant team . Al the other fospitals have beer

The Accoints of the Kerala Suciel Sequrity Mission has reen

compiete soon. Audlted statements, yearly receipts & pavments

| Regional Cancer Centye, Trivandrum has bieen reminded to foruars!

the Audited statements & yearly receipts & mayments. Malsharl |

reminded to submit the same In th fight of reply urniched the|

——Dally_morelary_transactions are recorded i Taly software,

Kerala Soclal Security Mission is keeping and maintaining and

APPENDIX 1T
- Notes Furnished By Government
No.375/C2/2018/S1D R
STATEMENT OF ACTION TAKEN ON THE 113" REPORT OF PAC (2016-19), (GENERAL
AND SOCIAL SECTOR) FOR THE YEAR ENDED MARCH 2017, -
Pa‘;‘a Audit Para
No. |
4.8 | .Non'-Adhereﬁce.tofin’ahcial
standards/ persistent
itregularities,
- { Objectioninthe para may be droppe.
TR Normetance—of—Gash
| Boak.
/ |Oetaled Bank b@w ally s_gft_yn@[g_for alt th

e bl whih 155t

Rt

| oqde dede







i$ having account with and the sém-e‘are property maintained ang
leggerised in electronic form. In addition to the above , @ Cheque
Issue Register s also maintained and Cash Book for the Treasury

Account No. 134 which is the major account for receipt of grant and |

provision of scheme expenditures et which consolidates al the.

 |transactions effected daily , keeping & watch on the bolance in the

Treasury account for better Fund management and subsequent
reconciiation with the accounts in the Electronic form. Tt is also
informed thet in the case of non transactional bank account/
minimat transaction, cash book is maintained physically,

Accounts Section has been strengthened by posting e e

| Assistant, Reconciliation of funds for 2016-17 is being done, Delay:
- |occurred in this regard i cue fo the large volume of transactions

iand non cooperation of concerned bank autherities. Kerala Social

Secunty Mission has taken steps to complete the updating of

accounts on a war foot basi.

48,2 |Avoidable tax deduction of
Rs.40.27 Lakhs

Action has been intated to refung the TDS amount of Rs.
40.27 Lakhs already remitted to Income Tax Department, Kerals
Social Security Mission nas requested the District Treasury Officer, |
Trivandrum to report whether Rs.40.27 fakhs ceducted 2 TOS fiom
e Qoo o KeaSit-Secery-Mision-duding the Fncll
Vear 2009-2010 to 2011-12 have been remitted to the Income Tay)

Department. But ng reply has yel ’bge_n receive from the Treasury
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o dorst Aipest-

Treasury authorities.

. ,,..m
- g
G‘f e

Department, Action will be taken on reéeipt'of epy o the Distrit

0!-:0.) 1= 1 2.

4.8.3.1

Order of Government of

Kerala to trai;sfer

fund of KSSM  to

'Kudumbashree Mission led

to premature closure of a
Fixed

resultant loss of interest

Deposit  and|

income -of 0,59 crore to
KSSM

As observed in the Audit Para, the Fyecutive Director -KSSH had
“20ii

Crore from the Corpus

— .

nformed the Gout, thét Immediate vithdraul of . 25 l;rore would|
Cause a loss of interest to the extent of R 1-.91 crore and also
suggested to continue: the FO' il matarity. But the FD ha to be
Closed prematurely as per the orders of the Government, Tt wa
revealed In the audit that the amount of Rs 25 crore was transferred
from KSSM to Kudumbasree at the time when the belance amount |
with Kudumbasree was Rs130 Crores vide Gﬁ (RE) Mo
462/2010/SWD dated 2.11.2010. Reguests has been given fo LSGD
to re‘fund the  zmount of Rs. 20 Crofes given 10 Kudumbasree
Mission from KSSM - (Vide il No.CI22/2019/SI0).  Hence the

objections inthe Para may be cropped,

1832

for extending insurance
coverage fo__representa-
tives of LSGIs

Diversion of KSSM funds;

Kerala Social Security Mission fas remitted insurance premiom to
CHIAK only up to

K35H 15 to extend sendce & support to desttute, poor § other

0 the financiel year 2015-16. The objectives of |

weaker sctions of souiety who needs care & profection,  The
proposal is heing examined, (Cz (&n( 20l9] SID)

4,84

Fund generation throug

sales thereof:

~ |printing of stamps and

ﬂmw&w%wu& 241217002 Gort ha |

accorded sanction to print and distrioute stamps for worth of Rs.1:

Crore for additional income generation to KSSH for impierent fing-




s welie Senes in e e of I

KAINEETTAM', The Performance Audt conduct a joint verfication|

with AQ, KSSM and as per their report dL10/13/2017 0O Wy,

Report (Civil)/11/p4 2'/.2017- 18 Ad/3804/18 reeals that';.there Was a)

1055 f 8.14 lakh occurred in ISsuing 5tamp and collecton of money,

As per KFC Vol.L Ar.308 it is necessany to inform Such financial Jogs

{0 Viglence department with the consent of concerned qovernment| -

departrent, Action i this egard s beigg ken i file!

Vo CHISIOLISID on te b of te iy e e

111122014 submitted by the Finance Inspection Wéng'?.’:‘:* o

| ]4.9 ‘|Sruthitharangam The reasan for the accumultion of the iarge';'h'umbér'of‘,
application for Cochlear Imglantation in GMC Kozhikode was that no

' ' BERA méchines were available in the gther disticts. BERA machines

have been provided al the districts in this year, 1t1s also confirmeq
that there are no pending application in GMC Keahikode. |
The financiz assistance is disbursed to the Astesiranam)

made  through money|beneficaries through past office money order, Financial assitance
order,

4100 Aswasakiranam:Payments

0 the benefcries of Amasekicnam were iy trogh

money order i compliance of the Quigelines issued viga
GO(MS)N{).@//ZGII/SWD dated 28.01.2011.T0 avoid lss of fngs ac

Tcmmmhe-aaéhar%mbe%aﬂdﬁbankdetaﬁ&amr' -
being collecte from the benefciais for dishrin money hough

MOREY Gri

D

banks. The deta o 108,000 benefceies have heen coliecte
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far end applita-ti‘ohs of the safd beﬁéﬁdaﬁeﬁ Hax)e beén Updated in -
Suraksha, Software specially designed by KM for the schemes
iimplemented by KSSM.  The firancial assistance f these
beneficiaries wil be disbursed through Direct Honey T}ansfer in this
financial year itself. A Der G.O{'Rt)?\l€64l3/.2018/ﬁn Gated| -
28.07.2018, the Executive Director, Kerala Socil Security Mission
has been appointed as the Drawing and Disbursement Ofccer for|
better monitoring and dishursement of the fund. The déébursement'
's made through onfine, Hence the objections in the para may be

droppad,

4102 (Reply to Aud'it Enquiry | The Finencial assistance has already been given to the 100001

'-Failure ‘ | |
applications
.Aswasakira.nam resultant

|denial of benefits:

JWere recefved in the office during the period from 2017 Warch 16

bengficiaries whose appications were showed pending in the Audit
Report. Contertéd efforts were also taken to clegr Up pendency,
following which finencial assistance up to oy 2018 were |
disbursed to the eligible applcants  whose applications were

received in the office during the period up to 2017 March 15,

Financial assistance to the efgibe apicants whoge applications

(0 2018 March 15" has also been released, Due to the large
number of aplications being received for the scheme, there was
some deimmhﬂpmmﬁﬂnmﬁmmﬁdaweﬁ@

2018-19 the budget allocation 5 42 Cores an the same has been |

exhaustad, L
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was implementec for giving the finandial assistance fo the
caregivers of physmaﬂy and mentally chal!enged bedridden
patients, Later a5 per G.0 (MS) W( 80/ 2012/SD dated

1/10/2012 “the conditions of the 6.0 dat ted-2/8/2010 ang
28172011 were relaxed and the peogle affected with Cerebyal
palsy/Autism, Cancer, 100% biindness and the aged were brought
under the purview of the scheme. A a result the number

Deneficaries have increased and the bugget abocaton of Rs.4,

00, 00,000/ is insufficient to mest the expenses which come to ‘
Rs. 120,00, 00,00 |

The detalls of application are being digitised Steps are
beng taken to estalishthe online system and by now, ver 1

13, 00,000 applications have been updated in specially designed

Software, e-Suraksha software by Kudumbasree urit, Hence the

objection in the Para may be dropped.

(4103 Non-  compliance  to  AS per the gmdefmes issued vide G.0 {Ms)NoGOﬁOIZjD
scheme guidelines resulteddt.£1,10.2012, the Care giver should report the death of the
in__dishursement  of bedridden to KSSH. The report i prestribed form should g

financial assistant  even|collected twice inavyear, T0€ sm?ﬁwrﬁrmntiafassistaﬁeeﬁ'&ﬁ@ﬁ&_;

after death. dishursed even after the death of the bedridden, the fists of

benefrcianes have been orwarded the Chdeeveiopmen [ Project

N — e e







Oficers. The 1S Saperviso}s wiﬂruerj‘fy‘ whelher th beiden i
alive and whether the health condition has improved, The Child
Develobment Praject Officers will consoliate the list ang submit to
KSSM.  The aadhér numbers of berefciaries are b}aing collected
from the beneficiaries for the purpose of processing application
oniine. Since the aadhar wil be taken as the reference number there

will be no duplication. Hence the: objections in the para may be

dropped,

———————

411 |SNEHAPOORVAM

As per the table 44 mentioned in the report of Comptrofier and
Auditar General of India, the number of applications approved ang
processed for the period 2014-17 wag 126039 among which, .
57,831 applcations are pending for approval under verfication) as! - «
the online generated printout was not sianed - sealed and submitteg
by the concerned institution heads,

But as per our statistics for the corresponding period of Augit

|eport - the pendency due to non avallabiity of signed printout from

institutions are s given below:

Year Pending
0415 1190
| 001516 12175 |
5M2'0T517“‘*-4~——-15399;"
TOTAL L — |







RSV S

xﬁ“ﬁﬂymmﬁﬂﬁﬂﬁﬁM&%ﬁmMﬂw
maximum students are bengfitad by the Sthalarship scheme. koo

Hence 57,831 aré not pending fdr sanctibn But, only 29,674,
AS per our current status as 0n date the number of approved

iapplications zre 142,605 and the pumper o appiications pending

for approval { under- verfication) is grly 19,63, In order to
expedte forwarding of pending appications to te fisscn by the
institution heads, KSSM has given commenications through email
and also over phone for Submitting signed printouts,  Though
uidelines were self speaking ang reary state the respargihiity of
the educational insttutions, KSSM togk action to Colict the pending
printouts from the institutions, The KSSM officials regﬂlarly'
Contacted the insttutions via SHS, Emailand telephonic calls.

Emails were sent from K5SM through Programme Coardingtor
to Director of Public Instruction inforring that the signed printouts
should be submitted by the institutions and also issued Press
refeases with instructions for submitting the printouts promptiy, Alg
with the support of District coordinators of ¥SSH institutions in al
districts were made aware of  oniine appfication process of
Snehapaorvam, For the academic year 201819 using the call contre
sugport of K3SM individually contacted each institution on flaws if

1128 2150 provided a HELP FOR OCUmEN i the Snehapocrvam wey!

T e v o
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| portal in_ login page itseff givﬁng Steb by -step Instructions in pdf‘

* (format on how o proceed on an oniine appiication and submission o

the application,

submission of the printout, KSSH s still running the campaign to
Collect the pending print sk, Programme. coordnat (System
management) heads the responsiilty for wllecting the print outs,
Also Tnstructions are given to Schogls through IT Scheol portal for
submitting the printout, Hence the Objections in the para may be
dropped.

Vs

Scheme,

4111 [Excusion of Stadents ol per 60 (45 o 2012 0h6.06.06.2012/SWD, upto 11,12 s |
| ITls from Benefits of thestudents are included in Snehapcorvam 'schemvek As per GO (HS)
No. 6/2013/SI0 dtd 22.01.2013 and G0 (M) No. 83 j2014/500

Theré Wes 1o denial of the a_ssistan-g:e (e to the lae)

10.10.2014, applications for Snehapoorvam scheme should be
made through online web portal of KSSH by Govi/ Aided Head of
insitutions. But stucents of ITT/Polytectric Diploma courses,

certificate courses were not included in these orders.

Cated 10.10.2014, Degree/Professional cources 31e 2l incuded !
for the eefts of thei scheme. s er G0 (Ms) No 83/2014 gt |

Polytechnics are included under Snehapoarya Scherme & per .0

oV
No. /2018510 dateq 03/02/2018. Hence the objection in the ;

o

Mnmﬁwmmdeﬁqm@ﬁ r
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para may be dropped, ,

Spondln g
4121, [Snehapoorsam
| Financial  Assistance to

unwed mothers.

| 'dropp_ed.

As per 6.0 (MS) No.f/c%/ZOIO/SWD dated-9/6/2010. the scheme

mothers of ST community L\f’ho have been séxually exploited. But
ateras per G.0 M) o 3Y2011/SID ted /81011, ot

destitute unwed mothers viere also brought under the purview of the

scheme. Earlier the number of tribal uawed mothers was only- 521,
As per the latest cetalls obtained the number as increased tg 937
After the list of beneficiaries is got verifed from  Chig Developmen
Project Cffcer, concerned financial assistance wil be given fo the

eligible bengficaries.  Hence the Objections in the para may te

4122, Release  of ﬁnanc’iai
assistance without ensuing

compliance to guidelines,

Life Certificates are collected promptly and scrutinized by KSSM to
ensure that financial assistance is not released after death

The details of application receivec)rejected/disposed is|
being meintained since 2017, The IKM hes Seveloped a software e-
Sureksta for the processing of application. Hence the objections
may be dropped,

14123 \Double payments

The Aadhar & Bank Account etalls are being colleted fom the

@n e roed out and the dets O applcaton,

recelyed/rejected/disposed can 250 DE._Qchered.

nefisparstiam was implemented fy the welfare of the umeg]

bﬁﬂﬁﬁdﬁﬁemfpmfﬁﬁsiﬂgﬂﬁpﬁéaﬁ%-eﬂ-ﬁm%%@%ﬂaymeﬂgw






1 e 6.0 R4 oS48, DL B0018 £
Inas bee made D00, The disbursements of Financi Assitence|
are done through BIMS. Hence the Objections may be dropped.

4.13.1 ‘N'en-c"onduct of .disability_Disability Camps are being conducteq foraQroup af 250 Applicants
camps for clearance of for assessing the disabitity and Issuing. Disablity 1D cards on the
large number of pendinglspot, Only the persons who have more than 40% disabiliy are given
applications. . the ID card. -

With the introduction f DD system there i a restricton i
drawing advances from BIMS,

Details of applications processeq during the period from June

[t |- ) 2017 to Decernber 2017 are given below,
" Thoof iMoot D) Koo | Ko of
_ Disabiity | cards f Aoplicat
Sl | District Gamgs  tlssued | Aopi | jons
No atio pending
RS for
dspo | disposa
sed |
of
([1_[Kollm a1 R T
y 2 |Mappwram 16 |99 [0 |
13 1 Wayanad L 29|59 135
4| Kottayam 10 D03 2488
5 |Thirvenanthapu {2 [15¢ 380 |
——— ran _
6 | Alappuzha 9 R
T ke (MM N
§ Ik MM T gy
S {Pathanamthita |2 . #__2'80

1280 {5




&



0 [Hokote 12 Tigp [0

11| Kasargode 2 1o 1y

28"‘

1112 | Palakkadu 9 4712065

13 | Ermakilam 5 50 11250

-

14| Thrissur ] 1138 |21

Total 85 12153 17480

2018 to November 2918 is given below,

8925

Details of applications processed during the peiod from January

Sl | District Noof |Noof  [Moof  [Noof ,
No Disabil | 1D cards | Applicatons | Applications
ity | Jssued { dispasea of | pending for
Camps dlisosal
Uil 3 (587 Wi
2 Mappuzhe |13 i Tos; 1500
3 |Kettayem (18|10 (o3 (s :’ |
4 (Meloppura 114 (04 450 30 ‘ -
U
S |Mekledv 34 |00 350 |30 ]
6 Keonur 119 M7 (083 |
I Molem 12 (o0 s e
8 (Pathenamth |2 | 280 380
e | | ]
9 |Kasargode [ [1310 oo
10 |Thiwvanath 14 1800 |6
 |apuram - -
11 |Vayanadu |4 120 [4%9 1

Thissor (16 1989 2091

646

\i

| . I
W*ﬁ—%zﬁik@d%%ﬂ#&%h&@%%ﬂ&ﬂ%pr -

hrough he programme ‘Kayyethurn
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1 Therefore no such appiications have been

DOurtNY, congcie he Doty g
and sued Disabifty certficates

received from Kozhikode district 2nd hene

.

Emakulam

1D cards were not issued from KSSM,
As per the direction of District Collector,
Ernakulam 7710 applications vere handed

| Total

over o Health Department.
118 11605424079 15518

4.13.2

Non-recovery of advance
given for conduct of

disability certification

camps,

2017,

Due to State Assembly Election held during 2016 April, May, the
Issuance of 1D card for the year 2016-17 started only on August
016 and seperate Register for Giving advarce amount for
conducting camps are kept from August 2016, As per the accounts,
262 advances were settled out of 263 advances mage, It s
informed that 56 advances pending for setlement during 2015 has

also been settied. Thus, 318 advances have been setied during

The detals of advance given and settled from 2016 Auqust to 2017
December is given below, |

NO

1181, {District

Number |Nimber [Number
of of of
advance |advance |advances
sanctione isettled ot

d settled
o Thnvanathapra | 22 | 2t il
I i
2 |Alappuzha 25 5 0

3 Kathiode

3

IS U



i



I I R 0|
5 enur FT { {
b iKottayam a2 by 0
'. | 7 (Thrissur N R0
\\M B Kesargode E o u L\O_}
- 3),&?;@ 9 |Ermakuiam I5 | 510
o v 10 Wayanady vl n [
Xo 11 Pathanamthitta 06 (6 0
12 IKellam 18 18 )]
13 I1dikki 04 04 J
14 Malappuram 2 7 0
1 [Total 63 | . !
~Hore over 319 avances were setfled inclucing 56 advance
pendmg in 2015-16 Financial Year, Hence the dbjections inthe Paral
may be dropped.

4,133 |Delay in supply of vaccines AS per the sUppr arcer dated 2011117 for 3,30,000 dosesj
MR vaccines, KMSCL vide fetter Mo, KMSCL/DRG/ED/560/ 20
dated 19‘///2018 has informed that the 3,30,000 doses of MR
. [vaccines have supplied to District wearhouses, Tn adgi tion to this
supply order has been ssued for 86810 vials a5 requested by DHS,
a5 per letter No.266/SID/KMSCL- vaczines 12015 dat ed2 5/2018{

KMSme_ﬁ er‘NG“KTWSCD‘FDT%WIHHted;

13/2819 Mt as per approved tender natice the mayimun vigls

tha can be Ocue 3 e the xtig ey s 151 i ha~







been supphed The paymen h;s vaccmes hes also effet
Hence the Para may be drapped.

4141

investigation charges

Ina';dmissib‘le payments of|

b per the detald gu%r Cancer Surashe Thaw
Seheme, 1t Is mentioned that whenever 3 beneficiary under the
scheme is required to do investigation autside the hospital in private
sector because it is not-available in the hospital, the cost shaulg alsg

be overed under the scheme,  for this - purpase, - each

Stperintendent along with the Head of the Department shoul

prepare a panel of diagnostic centres and fix the rates trough]

- {negotiation. The benef mary should be sent fo oniy such centres

where the rate is pre-fixed. The payment for stich essshouid be‘
thereafter be reimbursed to the beneficiares by the Superintendent!
or Nodal Officer from the scheme funds, It is alsg mentioneq thet
the diagnosic centre with detal of investgations and negatiateq!
rates should be sent to the Executive Directer, Kerala Social Security
Mission for information,

Each empenclled centre prepared e oanel of diagnastic

centres and they are doing such Investigation as mentioned i the

Quicelines.  KSSM has given direction to 3] empanelled centres to

T Qs T SHwiton e eyt el

(Governing Body held an 27/3/2019, RCC énd other Government '
Medical Coleges will maint ntaining ¢ & separete arcoun for Massxon







| Hehte the objecﬁons may bé dropped

e ————

4.14.2 |Internal Control Govt. Medical College Hospit, Trvandrum has submited the

(yearly stetement for the years 201011, 201112 an¢ 01516,
Directidns were given to the Super_ln’tendént, Govt. Medical College
Hospital, and Trivandrum to submit. the yearly statement for the
year 201314, 201415 and 2016-17. KSSM has also iven
rertinder to concemed hospitals t submit the detais without any
further delay.

Regional Cancer Centre, Trivendrum has not submitted e
yearly statement il date. Directions were iven t the Director, |
- \Regional Cancer Centre to submit the details without any further
delay. KSSM has also gfven ¢ reminder to concerned hoépital to
submit the detall without any Further delay.

s per GO (MS) i 2SI dated 86,2015,
Government have issued orders to empanel Govt, Medical Coflege,
Manjeri under Thalolam scheme, KSSM has Given directions to the
Superintendent, Govt. Medical College, Manjeri to submit a detailed
expenditure details and expected number of béneﬁciaries for

releasing acvance amount under the Scheme. B fill o they have

Min‘tﬁe‘n@xﬁmﬁvﬁemm@e%mwwm_

and will release the advance amount for impilementing the scheme.‘

| Bt the reply fom the Supernendent, G, Metl Clege

not submitted the details. When the Proposal is received, it will be| ~ -






|dropped.

Manjeri has not yet been receiveq, Hence the objections may be'

4,143 [KSSM failed to provide
fuinds thereby  affecting
- {treatment

I1,5L,00,000/ was sanctoned o KSSM to meet the spil over|

'Arogyakiranam of Health Department. Hence KSSM didn’ release

(further amounts to concerned hospita uring thet period. But fater

Iby NHM (Health) to KSSH to implement the scheme without any
interupton. After that KSSH had releaseq funds s 0er the

. -— ]
As per the monthly utiization certficate recelved from SAT
_H.bspifgl, Trivandrum, the hospital hag sufident fund durng that|
pericd. But during the finandial year 2016-17, anly 3r amount of Rs.

expenditure and it was decided ¢ merge the scheme iy
on an amount of Rs. 9,00,00,000/- (Rupegs Nine Crore) was given

requirement of concened hospitals,

The detalls of fund released, utlized and hatance amount available

are shown below,

S iMonth&Year |Fund  jAmowt IBlance | Baiance
No, released  [spent | including
i interest

L February 11100060 1997011 1129809 (1272348

2016 |

2016 (11100000 [ 1076006 st o

o ——— ]

Apra888— 110000 105206 - 55 s

]

June2016 110@@_00 _111?80951()78095 "

3
i
4 MayZOlﬁ 11100000 11161596 (+) 6159 160543
I
5



4



=N

6 Doy20i6 10000 [triooea ) 06 e
7 |August 2016 (11100000 |1120322011-) 103220 45398
8 fSeptember 11100000 [11216270]) 156770]36349
2016 n |
9 |Octoher 2016 13300000 [11229216] 1670790 1g7osg

| L

4.15-  |Vayomithram | KSSM has taken steps to implement the scheme in aﬂ

Municipalities in the State on war foot basis. KSSM has started 49
Veyorithram units since May 2016. KSSM has taken steps to start
Vayomithram Scheme in Biock Panchayaths, On 2 pilot bass, unit
Ihs been trte i Koahikde Rural Bock Panciagth o 59-2016, |

s per Audit Paragraph 4.12 and 415 1t is stated that
Vayonithram  Coordinators are responsible for monitoring of
Snefiasparsham Scheme and had faled to obtain the resuts, It may
please be noted that, KSSM has not entrusted monitoring of any
Other schemes  (Other than Vayomithram) to Vayomithram|
Coordinators even though it is pointed out generally in 6.0 No:
103/2014/31D dated 23-12-2014 that they will be in tharge of
Mission schemes in the District. As per decision taken in the meeting;

only entrusted to do a sample Survey of 25% among the tota !

Snehasparsham beneficiaries to ghegi% uhether there is any ineligibiei

[ —



n



DErS011S indudes in the schéme. It may be noted iat te
responsibiity i entrusted to COPQ and District Social Justice
Officers to identify the beneﬁuarres wde 6.0 No {S) 34/2010/5Wp
dat ed9 6-2010. o !

B of o, 40 Vayomitham Coordiator, 13 Disi
Coordinators end 2 SID Coordinaters are put in tharge of
"Vayomithfam it in total. A Vayomithram unit has being Startec in
{Blocks also (Kezhikode Rural Block). KSSM has taken steps— fo
eppaint Co-ordinators in the vacant pists at Veyomithram unis,
KSSM has invited cistrict wise applications through online from 14
districts and the Same is under'process. Hence the abjections may

be dropped.

416 Karunya Deposit Scheme | ks per .0 (M %23 2008/SWD  dated 31/3/2008
scheme is intended for mentaly reterded children between the age
of 5 and 18 from BPL famifis. The beneficary should be a school

going resicent of an orphanage or 2 student of a special schaot But

based on Executive Committee decision financial assistance Was
Given to three children of BPL families who are staying at their oun|
homes.

Subission————_ s reiterated that during the audt process and fter the

same was completed, concerted efforts were Faken W T er*

admmsrra we and ruc ura! reforms m hne wm Aud






- |objections in the para may be doppe,. =

mendations and it proveg fruitful to the organisation. Al the

recommendati '

commendations of the Audit have heeq complied with to 3 great
. .

xtgnt. In the light of the above it j requested that the augit!

A

I
i

AZARUDEEN. A

Joint Secretary to Govt.
Social Justice Department
Govt. Secretariat, Thiruvananthapuram
Phone: 0471 2518262-
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" APPENDIX III |
- Appendices From Audit Repq}'t J

Appendix 4.1

Organisational setup of Kerala Social Security Mission

(Reference: Paragraph 4.2; Page: 73)

SOCIAL JUSTICE
- DEPARTMENT

Executive Director

Head of Office

Assistant Pirector

Schemes

Ass.isting ED in Administrative,
Financial Matters and Tmplementation of

Finance Officer
All Financial Matters

Administrative cum Accounts Officer
State Public Infoimation Officer, Accounts and

|

Administrative Matters

Regional Directors (3 Nos)
RD 1 - System Related Activities, Snehapoorvam
scheme, Hunger free scheme, etc.
RD 1I - Srulhitharangam, We Care, Health
Schemés, efc. ‘

RD I - Kozhikode Regional Office

| PCIV- System Ralated Activities, Snehapoorvam

| PCV —We Care, Transgender cell, etc.

Programme Coordinators (5 Nos)
PC T~ Three Social Security Schermes
PCIT - Kozhikede Regional Office
PC 1T - Six Social Security Schemes

scheme

Vayomithram
Assistants (11) —{ Coordinators (37 Nus)
Data Entry Implementation of
Operators (§) Vayomithram Clinics
and Conducting O1d
Age Programmes

State Programme Manager
Monitoring of State Initiative on
Disabilities (SID)

SID State Project Cooxdinators {4 Nos)
State Level Implementation of SID
Programmes

District Coordinators (12 Nos)
District Level Implementation of
SID Programmes

J’v’.”
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e Appendix 4.2
Scheme-wise receipts and expendi'tnre of GOK funds for the period 2012-17
(Reference: Paragraph 4.7; Page: 75)
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(Tin crore)

)
\\

N

e

ST

183 Including receipt and expendilure for Disability Certification camp apid Disability Survey.
18 Karunya Deposit Scheme is a scheme funded through donations from public and'ne Government funds
are received Tor the scheme. '

o
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Appendix 4.3

Details of financial assistance irregularly disbursed under Aswasakiranam to
Caregivers of deceased patients e

(Reference: Paragraph 4.10.3; Page: 84)
NI \“\ NN
T N

e
S

R e .

18 payment made at the rate of ¥525 per month upto October 2016 and at the rate of ¥600 per month frem
Novernber 2016.

e
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